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sion as to the determination of who is wilful 
defaulter because corruption is very much a 
reality in the administration still, and thereby 
eligible people being deprived. In reality, 
some State Governments are even going on 
with forcible realisation of debts even from 
these categories.

I, therefore, request the hon. Finance 
Minister to create necessary conditbns for 
actual implementation of the pledge without 
delay by taking total central financial respon
sibility for fulfilling the pledge (Including that 
of loan from cooperatives.)

MR. CHAIRMAN: The Calling Attention 
has already been converted into Discussion 
under Rule 193.

SHRIVASANTSATHE(Wardha): You 
will recall there Is already one Discussion 
under 193 on 'Prices’ still going on. Normally 
when one 193 Discussion is going on, we do 
not interfere with 193 that is over. The best 
thing would be let that be completed be
cause we would also like to participate and 
we would like to hear the suggestions of the 
Government also, and then we take up this. 
If that is all right, even if it is tomorrow I do not 
mind. This 193 can go to tomorrow but, after 
193 Discussion on Prices is over. That is 
also one important matter.

[ Translation ]

SHRI YUVRAJ (Katihar); The discus
sion on price rise should be completed first.

[English]

MR. CHAIRMAN: I have not to apply my 
mind on this. Earlier on the Calling Attention 
listed for today, there were some objections 
raised by some hon. Members as to why this 
Calling Attention had been listed at all. 
Therefore, there was a request made that 
this Calling Attention be converted into a 
wider discussbn under Rule 193. As my 
name was there in the Calling Attention, I 
sought the hpn. Speaker's ruling before he

vacated the Chair whether this discussk)n 
under Rule 193 is to be taken up now or later. 
The Speaker has already instructed me to 
rule that this Calling Attention, which has 
been converted into discussbn under Rule 
193, will be taken up now. So, I call upto Shri 
Devendra Prasad Yadav to initiate the dis
cussion.

12.56 hrs.

DISCUSSION UNDER RULE 193 

Irregularities in A-320 Air Bus Deal

[ Translation ]

SHRI DEVENDRA PRASAD YADAV 
(Jhanjharpur): Mr. Chairman, Sir. through 
you, I would like to draw the attention of this 
august House and the Government under 
rule 193 to a matter whk;h is not only of 
urgent public importance but also of national 
interest.

During the regime of Rajiv Gandhi’s 
Government many corruption cases came to 
light and corruption had reached its peak. 
Many scandals, particularly of receiving 
commissions, were exposed whether It was 
Bofors gun deal or the Submarine deal. But 
there was one case which has not been 
exposed before the public till date and that is 
the case of bungling in the A-320 Air Bus 
deal. I am drawing your attention to it be
cause the contract with the Bofors company 
was for Rs. 1600 crores only whereas the 
contract for A-320 Airbus was for Staggs ring 
figure of Rs. 2197 crores. There are i.tree 
main aspects of this matter, irregular agree
ment, ignoring the technbal aspects and 
ignoring the national interests. All the rules 
have been vblated while finalising an agree
ment with the Airbus Industries of France. 
Even a formal Committee was not consti
tuted to examine the varbus aspects of the 
Airbus and to give its advice on technical 
aspects. An expert committee was consti
tuted under the Chairmanship of Air Marshal 
Dilbagh Singh which too had submitted its 
report and recommended the purchase of 
Boeing aircrafts. The letter of intent had also
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been issued and an advance of US $ 9 iakh 
was aiso sent But in spite of that Rajiv 
Gandhi’s Government decided to purchase 
the aircraft from Airbus Industries without 
paying any heed to the reports of all the 
committees. This contract was finalised in a 
hurry and everything was done in such a 
haste that neither there was any technicat 
difficulty nor any departmental objections. 
The way Airbus A-320 was purchased it 
appears there was some bungling That is 
why I will like to refer to the meeting held 
between the Prime Minister of India and the 
Prime Minister of France The conclusions of 
that meeting were —

[Eryglish]

“The PM said that the original offer of 
Boeing-757 was cheaper than the 
French offer for air Bus-320 "

[7rar?s/af/o/?]

It was argued,

[Er)glish]

"Therefore, we had issued a letter of 
intent to the Boeing Company But 
subsequently two things happened. 
Firstly, the 757 was found to be too 
narrow for the comfort of passengers 
and secondly, the French company 
brought down its prices and come up 
with a m uch better p ackag e  ”

13.00 hrs.

This in turn upset the Americans We 
can getting more and more convinced 
that Hermits 320 is a better aircraft but 
the Americans are coming up with a 
matching offer. H the French can help 
a little bit, we can clinch the deal

[ Translation ]

Mr Chairman. Sir, through you I would 
like to draw the attention of this august

House to three aspects of this matter. Why 
was the contract with Boeing cancelled in 
haste and a new contract signed with Air 
Bus? On what basis was this decisbn taken 
Secondly why the evaluation of other planes 
had not been done during the years 1986 to 
1988when there was time gap in placing first 
and second orders? Why had the Govern
ment ignored the accklent of A-310 at an air 
show in France? Thirdly, why the planes 
were not purchased from companies who 
were ready to give it on easy terms and 
conditbns rather than going in for A-320 with 
an inferior quality V-2500 engines. The in
vestigations of these three aspects will re
veal the secret. This is the case of fraud and 
bungling and nothing else. If A-320 had not 
met With an accident in Bangalore and CBI 
had not registered an FIR in the court, such 
a large scale bungling would not have come 
to light

An expert committee was constituted 
under the Chairmanship of Air Marshal Dil- 
bagh Singh in August, 1983. This Commit
tee evaluated seven planes in 14 months 
and submitted its report in May. 1984. The 
report recommended purchase of 208 seater 
Boeing 757 for Indian Airlines fleet to be 
acquired by the middle of 1985. The Airlines 
accepted the report of the Committee and a 
letter of intent to purchase 12 planes was 
issued to Boeing Company on 24th July, 
1984 and the amount of US $ 9 lakh were 
deposited as advance. At that time the Air
bus industries was not ready. I would like to 
raise two or three points in this regard 
Whether it is not a fact that instructions were 
issued to the Board on 14th November, 1984 
for conducting evaluation whereas the Board 
had already completed its evaluation work 
on 26th August, 1984'? They were asked to 
submit the report within three days but when 
they submitted the report on 26th August,
1984, the decision to purchase the planes 
was taken on 30ih August. On the other 
hand Shri Sindhu, the then Additkinal Secre
tary has clearly written in a note that the 
decision to purchase the planes had been 
taken in the Prime Minister's office on 2nd 
August, 1984. It is a dubious case t>ecause 
the decision to purchase the planes had
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been taken on 2nd August. 1984 whereas 
instructions for evalukion were issued on 
14th November, 1984. On 26th August, 1984 
the Board said that it had completed the 
evaluation work and orders shouki be placed 
for planes. The Office of the Prime Minister 
had issued orders in regard to purchase of 
planes on 2nd August. It is a controversial 
case, (t is a case of fraud in collusion be
cause the office of the Prime Minister issued 
orders for purchase before the Board recom> 
mended the plane. All of a sudden in August, 
1985the Board of Directors of Indian Airlines 
accepted this decision to purchase A-320 
from the Airbus Industries. It recommended 
the purchase of A-320 Airbus with V-2500 
engine even though its airworthiness was 
doubtful. Consequently the contract to pur
chase Boeing 757 was cancelled and the 
amount of the advance was returned in 
September, 1985.

Mr. Chairman, Sir, the Government of 
Shri Rajiv Gandhi had placed orders for 19 
A-320 airbuses in March, 1986, It was ar* 
gued that Rs. 203 crores would be saved 
within 12 years by A-320. I said earlier this 
became a shady deal for two reasons. Firstly, 
Shn V.K. Bhasin. the Managing Director had 
presented the facts of Dilbagh Singh Com
mittee in a distorted manner. Secondly, the 
calculation that Rs. 203 crores could be 
saved was far from true. Intact, we spent Rs. 
500 crores more in the purchasing Airbus as 
compared to Boeing 757. In addition a Boe
ing 737 was taken on lonn basis from Airbus 
Industries to meet the needs of Indian Air
lines during the years 1988 and 1989.

Mr. Chairman, Sir, 31 A-320 Airbuses 
were purchased in two installments. The first 
installment was ot 19 Airbuses for which 
contract had been finalised in March. 1986. 
The cost of these Airbuses was Rs. 1238 
crores or 952 million dollars. The decision to 
purchase 12 more more Airbuses in the 
second installment was taken in July. 1988. 
This decision was taken after 5 days of the 
air show in Paris in which Airbus A-320 met 
with an accident. The contract was for Rs. 
959 crores or 633 million dollars. The con

tract was for Rs. 2197.15 crores or US $ 
1585 millk)n.

An air show was b M  in Paris in June, 
1985. Mr. Chairman. Sir. I want to draw the 
attentbn of the House to this point. The then 
Prime Minister Shri Rajiv Gandhi had him
self inspected the cod^it of A-320 Airbus 
and he had all praise for it. in turn what dk) 
the company do? The directors of the com> 
pany said that the Prime Minister was a very 
intelligent man. They gave the title of an 
intelligent man to Shri Rajiv Gandhi and in 
turn Shri Gandhi praised their Airbus. At that 
time the news leaked that a contract for A- 
320 had already been finalised but no an
nouncement in this regard was made.

Mr. Chairman. Sir, to make changes in 
the report of Dilbagh Singh Committee, ig
noring the ob]ectk)ns raised by the senior 
officers of the Ministry of Finance and the 
Ministry of Civil Aviation, to show haste in 
finalising the contract for A-320, to ignore the 
easy terms and conditbns of a Russian 
company and ignoring the offer made by 
Macdonald Douglas is indeed strange. What 
is more strange is that the important files 
related to A-320 Airbus deal are missing. 
Therefore, I would like to ask the hon. Minis
ter whether it is a fact that the files relating to 
A-320 Airbus deal are not traceable? The 
important files and documents relating to the 
purchase of A-320 are missing because 
there are many irregularities in the deal. It is 
not in the interest of the nation. Therefore, I 
would like to ask what was the justification in 
finalising the contract of purchase of A-320 
on such a large scale.

I am submitting this because on the one 
hand money is being wasted to provide air 
services for the affluent in a country where 
the number of villages is about 5-7 lakhs, 
whereas on the other hand the Government 
expresses its inability to provide facilities in 
the village for paucity of funds. This policy is 
against the villages, poor people and the 
nation'? What to talk of good roads even 
kuchha roads are not there in the villages. 
Whereas on the other hand air services are 
being provided. This smacks of kickbacks. I
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am saying this because the previous Gov
ernment had developed a taste for taking 
commissions. I have tried to highlight the 
taking of commissions and the technk:ai 
aspects. In the end I would like to submit that 
it is a case of fraud, kickback and bunglings 
and therefore while replying to the debate 
the hon. Minister shouM seriously conskier 
these aspects as it is a very sensitive issue 
and of national interest also. I understand 
that the expansion of air fleet has been 
termed as development of the Airlines. The 
people of India have been exploited and a lot 
of foreign currency has been spent on this 
deal.

Therefore I would like to draw the atten
tion of the House that a high level Commis
sion should be set up to examine this Rs. 
2197 crore deal in whk:h commissions have 
been paid so that the position can become 
clear and technical flaws come to light and 
corruption prevailing in the country is rooted 
out.

I would like to request the hon M»nister 
of Ciyil Aviation to pay special attention to 
these points which have been raised and 
bear them in mind while taking a decision in 
this regard With these words I conclude

[English]

SHRIVASANT SATHE (Wardha): Hon. 
Chairman. Sir, I am not surprised that this 
matter has been raised again in another form 
because I that a Government earlier had 
come to power in 1977 on the basis of 
rumours, rumours about nasbandis which 
were never established when the Govern
ment came in power actually But the wave 
had taken its toll. Now, the Government, 
feels that it has come to power on the basis 
of corruption of charges, like Bofors—and 
now we are discovenng more and more. 
Somewhere there is a feeling in the Govern
ment that they can be sustained in power 
also if they keep on this type of enquiries and

the so-called corruption charges. That previ
ous Government, if you recall, had also 
appointed so many commissions beginning 
with Shah Commissbn. then Reddy Com- 
missk>n and all that. No a single charge was 
ever proved. That Government wanted to 
divert the attentbn of the natbn constantly. 
I still remember because I was occupying 
this very place for those two years and some 
months. I still remember, everyone who got 
upf rom the ruling parly’s sbeto speak would 
first make an opening remark 'those 19 
months that we were in emergency, the 
tortures that we had suffered in jail...’ Al
though everyone who came out of the jail 
came with an increased weight, that is a 
different matter.

[Translation]

SHRI BRIJ BHUSHAN TIWARI (Do- 
mariaganj): Shri Sathe, should you be sent 
to jail {Interruptions)

SHRI VASANT SATHE: I have gone to 
jail quite since 1942. Don’t try to show off. I 
have seen lot of jail.

SHRI SHOPAT SINGH MAKKASAR 
(Bikaner): You have been duly compen
sated for that.

SHRI VASANT SATHE: You too have 
been compensated. You put on weight there
{lnterruptK)ns).

[English]

Therefore, see the psychotogy. What I 
am seeing is that people who come to power 
on the wave of a particular rumours, a par
ticular campaign, feel that to be in power 
also, they must sustain, and that is what is 
going on.

I hope sincerely that the present Gov> 
ernment at least will not fall a prey to that sort 
of temptation. Today, what is happening? As 
far as this case of concerned, you will recall, 
the Government had said during the elec
tions that within fifteen days of our coming in 
power, we will disclose the names of those
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who have taken commission in Bofors. 

[Translation]

They said that within 15 days they will 
disclose the names of those who had taken 
commission but they have not disclosed the 
names so far. Forth© last 5-6 months every 
day we hear the Government saying that 
names will be disclosed today or tomorrow 
but in vain.

[English]

What is the intention'? You are not both- 
ered about Vasant Sathe or anybody—Tom, 
Dick, and Harry—on this side, you are con
cerned with one. You want somehow to 
malign the name of the ex-Prime Minister 
saying that he was guilty of corruption. You 
want it to be said so repeatedly that it should 
stick. You did it in a Goebbelesian technique 
during the election campaign. Now also, 
what are you doing'> You have taken up 
submarine deal and the latest is the Airbus. 
As far as accident is concerned, an inquiry is 
going on about the causes of the accident. 
The report has not yet come. In fact. I would 
be very much happy if we get a full report of 
the causes. One does not hold a brief for this 
airlines or that airline. So, if this airline or 
plane is really bad. in national interest, no 
one would ever say that you should have this 
plane for our airlines. We still do not know 
whether the accident which had taken place 
was due to an error by the pilot or whether 
there was some defect in the engine or in the 
aeroplane. What was the accident due to? 
Unless that is known, can we just be casual 
about this accident and say that this airline is 
not proper, is not good and it is not safe 
enough and therefore, the entire deal should 
be cancelled and so on'? This is my point. 
Inquiry regarding this matter is going on and 
I am sure that the hon. Minister, when he 
gives his reply, will share with us that report 
about the technical quality of safety parts 
and air-worthiness of this aeroplane. But till 
then, let us not jump to conclusions. What 
happened in the meantime? In the mean
time, a discovery was made by someone 
that there must be some corruption.

[Translation]

it should be investigated.

[English]

And with this, I want to warn this Gov
ernment that as long as they attack—you 
can take it that we are politk:ians—4he ex- 
Prime Minister or any Minister concerned, 
one can understand. But if you start vilifying 
the entire civil servk:e, technical people and 
bureaucracy who were there at that time, 
then it will be dangerous... {Interruptions)...
I hold nobody responsible. I also do not know 
those people. Everybody is not known. But 
you relying on some of the civil servants who 
have been of a high calibre. Your Cabinet 
Secretary is also a civil servant. Your as- 
trobger is also a civil servant. You are rely
ing on ail these people. But do not malign a 
person—I do not want to name him—which 
is occupying an important international posi
tion today in the UN. He was considered as 
one of the very good senior experts and 
experienced officer of Indian Civil Service. I 
am referring to Shri Sidhu whose name has 
been mentioned here. Now, what do you 
want to do? Is it OK that you are going on 
maligning. I do not mind that. But till it is 
proved, just a campaign of maligning of 
calumnating does not do justice to anybody. 
We cannot misuse the privilege that we have 
as Parliamentarians to utter calumnious 
languages against officers without havintg 
proof on allegations. Now, you have filed an 
FIR. In the FIR, open allegations are made. 
... (Inten'uptions)...S\r, in the FIR, they begin 
with Mr. Sidhu, the then Secretary of Civil 
Aviation.

SHRIBASUDEBACHARIA (Bankura): 
Are you quoting from the FIR?

SHRI VASANT SATHE: Yes.

SHRI BASUDEB ACHARIA : From 
where have you got it?

SHRI P. CHIDAMBARAM (Siraganga);
It is got all over. You have given it to the 
papers also.
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SHRI VASANT SATHE: Do you mean 
to say that if an FIR i$ filed against a particu
lar party, that cannot be made available to 
the accused and we cannot get it? tt Is not a 
secret document. (Interrupl/ons)

SHRI P. CHIDAMBARAM: tt was avail- 
abh during the Press Conference also. (Inter
ruptions)

SHRI KAMAL CHAUDHRY (Hoshiar- 
pur): The hon. Minister had mentioned on 
the 26th March that it is known all over and 
he would place it on the Table of the House.

SHRI VASANT SATHE: In his reply, the 
hon. Minister himself has quoted the con
tents of what has been alleged. The FIR f irsi 
begins with an allegation against the Secre
tary. It says:

"Shri Sidhu. the then Secretary of Civil 
Aviation, in the pursuance of the said 
criminal conspiracy, committed the 
foltowing dishonest acts."

I do not want to quote the entire docu
ment. I will just quote an example.

“He, dishonestly and fraudently, with a 
view to showing undue favour to 
Messers Airbus Industries, entertained

’ an unsolicited offer to M/s Airbus In
dustries for A>320 even after the letter 
of intent of Boeing has been placed 
and ignoring the recommendations of 
the Dilbagh Committee etc."

What I would like to know is that when 
you make such a charge, what is the unso
licited offer? Is it not common knowledge 
that in any Department whenever you are 
having a project like this, you are considering 
offers from ail over the world, people are 
constantly coming to you with their offers 
saying that they have a better offer and what 
do you do? What does the Mmi^ter do'̂  He 
passes it on to the Secretary or to the expert 
to evaluate it. Is It something iliegaP The 
Airbus Iridustries made an offer and the 
Minister felt that this needed to be looked 
into and that was passed on Is it illegal'  ̂How

does merely passing on or mere evaluation 
of an offer become a dishonest, corrupt or 
fraudulent act? Such words are used and 
thisgoeson in the same thenrte throughout in 
î espect of various charges. Is this how you 
prosecute your senior officers who have 
served you all their lives?

Then, what are the three major issues 
that are being made? My learned friend who 
opened the debate made three points. Was 
it a good aircraft? Was it purchased for a right 
price. Is it airworthy? Has there been any 
deal or ktokback? That Is what you want to 
suggest ultimately. Let us examine all these 
three points. You are not interested whether 
the aircraft is good or bad.

[Translation]

You are only Interested in tracing down 
middlemen and if somehow Shri Rajiv Gandhi 
gets caught in the process, it will be great fun 
for you. Is this not what you want (Interrup
tions). But you will notice that just his name 
was dragged into the alleged commisston 
case, you too will meet the same fate. You 
have been in power for only a few days. You 
are shaky. You have tost your balance. In 
any case this is a minority Government, 
there are internal conflicts. Just wait and 
see. Set your house in order. Talk of building 
the nation. If you don’t do this, remember 
that you will also meet the same fate as the 
previous Government. Do not let it go to your 
head... {Inten'uptbns)... you are supported 
by 2 crutches. Even if one crutch gives a joH, 
you will fall flat on your face and lose your 
teeth in process. {Interruptbns)

[English]

As I said, there are three major points. 
First is: Is this a good aircraft. This aircraft Is 
known as one of the best aircrafts in the 
world today. It is an aircraft whtoh has a 
futuristic quality, fly be wire, computerised 
and it can help us for a longer time. Today, 
twenty-seven major countries of the world 
have purchased or are purchasing this air
craft including Canada, France, Australia, 
USA, UK. Jordon etc. I need not name all of
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them. Today, twenty*seven countries have 
placed order for a total number of 520 air
crafts. You mean to say that all these coun
tries do not know their interest, do not know 
which aircraft to buy. Secondly, there is an 
International body called FAA, Federal Avia
tion Authority, which goes into the question 
of airworthiness, operational competence of 
aircrafts etc. This body is in the United States 
of America and it consists of representatives 
in their Board from countries like America, 
Canada. UK. France, Germany, Jordan and 
Australia. All these people have recom
mended that this A320 aircraft is not only 
airworthy, but is fit for operations. So can we 
say—when the international authority has 
approved—that this aeroplane is not aproper 
plane, airworthy and good, for our conditions 
or for our airlines'?

SHRI SAMARENDRA KUNDU 
(Baiasore): How has this accident taken 
place'?

SHRI VASANTS ATHE * Look, how many 
Boeing accidents have taken place all over 
the world uptill now or even in India*? There
fore. just because one accident has taken 
place does not mean that whole aircraft 
becomes unworthy.

SHRI SAMARENDRA KUNDU ; How 
has this accident taken place (Interruptions)

SHRI VASANT SATHE: It Is already 
being inquired into as to why the accident 
had taken place. Let the Report come and 
we would like to see the Report. Have you 
seen it*? {Interruptions)

MR. CHAIRMAN : Please don’t inter
rupt

{Interruptions)

SHRI VASANT SATHE: The mam ques
tion is regarding its quality I said in the 
beginning that still it is being examined as to 
whether there is any fault in the aircraft or 
whether It was the error of the pilot or some 
other extraneous circumstances before we 
whole-sale condemn an aeroplane. I have

just now glv»n the figures only to show that 
It has certain status untversaHy. I am not 
condemning Boeing or i am not condemning 
the Russian T.U, etc. I am not comparing 
also. I am Just saying that here was an 
aircraft which had stood the test univer
sally—worid-wkie-«of certain standards. 
Therefore, when we bought it, we had all 
these factors in mind. Yet fair enough, you 
are examining it. Let the Report oome. if the 
Report is placed before the House, before 
the countfy and if it says that there is an 
inherent defect In the aircraft or in its engine, 
by all means, take any decisbn you want in 
the interest of the nation and we will not say 
a word against it. So, as I said in the begin
ning, do not jump to conclusbns before you 
get the report. This is number one.

Secondly, do not start whispering. 1 am 
against this rumour-mongering that has 
started even before the Reports are received 
of all inquiries. Further maligning has been 
started about the price, the propriety and so 
on.

The hon. Minister himself was kind 
enough when he said in reply to a question 
not only about this matter but he had also 
stated other things which I am quoting now, 
he can correct me if he is wrongly quoted.

‘The points made in favour of A-320 
powered by V-2500 engine were that it 
wouki consume 19.6 per cent less fuel 
than the Boeing 757 aircraft fitted with 
Rolls Royce engine over a stage length 
of 600 km. which was the average 
sector length to be operated by the 
new aircraft. A-320 offered 7 per cent 
fuel saving. Further, V-2500 engine 
powered in A-320 would have a fund 
generator potential of Rs. 203.61 crores 
more than the Rolls Royce engine 
powered in Boeing 757over a perk>d of 
12 years which represents the eco
nomic life of the aircraft. Mr. Khan 
stated this in Parliament.” What I wouki 
like to say is—after all any Minister, 
whether he is my good friend Mr. Arif or 
Mr. Kundu or whosoever he is—4hat 
we go by the facts supplied to us by the
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office, by our civtl servants and by our 
administration. We doni have personal 
knowledge. On the basis of that, we 
give replies to the House. If. tomorrow, 
some other information comes which 
contradicts or which shows that there 
was something else, I don't mind the 
Government taking actbn or basing its 
conclusk>n on those facts also. But as 
it stands today, the Technwal Commit- 
tee--which the hon. Minister last time 
was pleased to say—had evaluated it.

K was also satisfied that this was a good 
aircraft and was economical. If a higher price 
is given, then immediately an idea comes to 
the mind that there must be some share in it 
for somebody. But if you purchase a thing, 
which is more economical, then obviously 
the idea of getting some share out of it by 
somebody does not come to the mind of 
anybody. So, as far as the price is con
cerned, it has not been established so far 
that A320 was being purchased at unecon- 
omic price. Then the proper procedure was 
notfollowed. Therefore, somebody must have 
done some mischief, {interruptions)

[Translation]

SHRI SHOPAT SINGH MAKKASAR ; 
Are you an advocate of the company?

SHRI VASANT SATHE: I don't even 
know this company. Are you the advocate of 
the other company. Why are you pleading 
the case of the second company?

SHRI SHOPAT SINGH MAKKASAR :
Yes. we are doing it.

SHRI VASANT SATHE: You acceptthat 
you are an agent of the Boeing Company, 
but I am not an agent of any company. 
(lnf€>rrupf/ons)

[English]

As per the informatbn available uptill- 
now. you were pleased to tell us that it was

examined by the Technk^at Committee; it 
had gone Into it. I do not want to quote all 
those things. Last time you were pleased to 
deny that the lA Board had refused to enter
tain the atternattve offer tor Boing 737. On 
page 2 of this report, it reads as folbws:

The study was carried out with the help 
of officers of the Planning. Finance, 
Engineering, Operatk>ns. Commercial 
and Training Departments. The pro- 
posal of Indian Airlines was thereafter 
considered l>y the Ministry of Civil 
Aviation in consuHatnn with all con
cerned appraisal agencies before 
according Government approval.”

This had gone to CIA also. This had 
been stated earlier by the hon. Minister for 
Civil Aviation obviously on the informaton 
supplied to him. After that, an FIR had been 
filed. He has also stated about the allega
tions which are there according to various 
sections. FIR also makes a reference about 
bribe, kickbacks having been received by 
certain public servants from private parties 
as a conskleration for showing favours to 
them. The cases have been registered for 
offences of cheating, bribery under IPC and 
Corrupt Practices Act. The sections cited are 
from 165 to 420 (IPC) etc. What is the normal 
courtesy or procedure when a matter is sub 
judice? When the matter is subjudic9, in the 
interest of any party, that matter Is not dis
cussed publk:iy because It will prejudc the 
process. According to our jurisprudence, 
even/about a man alleged to have commit
tee a murder, you do not say anything against 
him... (Interruptions)

SHRI AMAL DATTA (DIAMOND HAR
BOUR): It is an inquiry. The police has started 
an inquiry. When the chalan is filed, then 
only it is sub judice... {interruptions)

SHRI VASANT SATHE: You are want
ing a chalan to be firamed.. {Interruptions) 
Your investigatk>n is going on. {Interrup
tions)

SHRI AMAL DATTA: The investigatton 
is going on. It is sub fudice. Do not try to
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confuse this House.

SHRIVASANT SATHE: H Is kay, fine, is 
it the contention of the Government that 
having filed an FIR on such serious charges, 
they would not want to have a judicial proc* 
ess to take its course, but woukJ want to 
disclose certain things to the public through 
this Parliament'̂  Is that so. I would like the 
hon. Minister to say so. I do not mind. But 
then, tomorrow all the sanctity of the judicial 
process will go. It begins from FIR, then 
chalan and all that. If you do not want to 
stand by that, let this Government say so and 
set a new precedent I do not mind. But I do 
not think the hon. Mlnister-in-charge woUld 
say this... (Interruptions)

SHRI AMAL DATTA' The Government 
cannot be responsible for your own confu
sion as to what Is the legal process and what 
IS the judicial process .. (Interruptions)

SHRI VASANT SATHE’ If they have 
friends like Amal Datta then they do not need 
any enemy. I can assure him of that.

I would suggest that as far as this thing 
IS concerned, if they have an additional infor
mation, two things should be done by them. 
Let the additional information be placed 
before the court or the investigating machin
ery. That would be in keeping with dignity 
and in keeping with the procedure. If you 
want to place the additional information here, 
then atleast place alt the papers and facts so 
that we would be able to know. If something 
out of context is disclosed, then we have no 
access to other related papers. So, it can 
only create more confusbn and probably 
malign some people. And that will become 
mala fide. I do not think that this will be the 
intentton of the Government.

Sir. this discussion has highlighted 
atleast one thing. Let us not jump to conclu- 
sk)ns before getting the reports. Here not 
only our nation is concerned, but interna* 
tional organisatbns like Boeing. Airbus are 
concerned. Let this Government not jeop* 
ardise itself also. Ultimately in its own inter
est and that of its Airlines, they shouW not try

to malign or condemn any aircraft without 
proof, without full conclusive evkience. That 
is what I am requesting this Government to 
do.

Thank you for giving me this opportu
nity.

SHRI BHABANI SHANKAR HOTA 
(Sambalpur): Mr. Chairman. Sir, I would not 
take much of your time, t wouki like tp raise 
three or four pointed questions to the hon. 
Minister so that the truth will come out

My earlier speaker honourable Satheji, 
while speaking about the purchase of Air
bus-320. tried to deflect the main Issue by 
bringing in the political issue. A decisbn was 
taken by the Government, so to say, by the 
Indian ^rlines to go in for Boeing 757 in mid 
1984 on the recommendatbn of the high- 
level committee headed by Air Marshal Dil 
Bagh Singh and a letter of intent was issued. 
But In the meantime something happened. 
On 31 st of October. 1984 unfortunately Mrs. 
Gandhi died and new Prime Minister took 
over the reins of Government. It may be a 
mere co-incklence or there is something into 
it. but as soon as Mr. Rajiv Gandhi took over 
as the Prime Minister, the wheels of procur
ing the aircraft started changing. Then sud
denly after three or four months, an offer 
came from the Airbus Industri. Then the 
entire Indian Airlines Administration started 
moving in a different direction, as has t)een 
pointed out by Mr. Yadav white initiating the 
debate. I can only strengthen some of the 
points. The offer may be solicited or unsolk:- 
ited, came from the Airbus Industrie and the 
whole process started. There are two differ
ences. While signing the tetter of intent in the 
case of Boeing, a technksal sub-committee 
or a sub-committee of the Board was ap
pointed, which was headed by Air Marshal 
Dilbagh Singh. In the present case, no such 
committee was appointed and a man—he 
may be a competent man. at least 1 am 
competent to comment on hinv—Capt. 
Bhasin. a single man, was entrusted with the 
job of evaluating the proposal to purchase 
the airbus A-320. He was supposed to be the 
trainer of Mr. Gandhi as a pik>t. There may be
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many more other trainers but he is supposed 
to be one of the trainers. This man evaluated 
and gave some report. Now if you watch the 
sequence of events how the things pro
ceeded. you will find that on 16th May, 1985 
there was a proposal .And as has been re
ported in various newspapers or in various 
circles, in the first week of August a decision 
had been taken. Now on this point I wouki 
request the hon. Minister to clarify whether a 
final decision was taken in the first week of 
August to purchase this. Airbus A 320 while 
the committee was yet to evaluate about the 
utility of purchasing Airbus A-320 because 
the Civil Aviation Ministry in mid November, 
1984 was asked to process the proposal and 
was given only three days time. Now if any 
one does not have technical knowledge—at 
least I do not have the technical knowl< 
edge— t̂o evaluate an aircraft and you allow 
him only 72 hours for that, that means some
thing is not clean. If I want to purchase a TV. 
I will evaluate three or four colour TVs if my 
money is hard one and I do not just throw it 
away:

[SHRIMATIGEETA MUKHERJEE in the 
Chair]

13.49 hrs.

People in the villages take two or three 
days time to decide which bicycle is to be 
purchased. And here is a question of pur
chasing aircraft worth more than Rs. 2000 
crores and the man was asked to evaluate it 
within three days. Is it not a joke? Earlier, it 
took the whole 10 months for the Committee, 
headed by air Marshal Dil Bagh Singh. Here 
they were asked to evaluate within three 
days. But the committee did not act accord
ing to the advice given by the Government. 
It took more time. What happened then*!̂  The 
evaluatbn was completed in the month of 
August, 1985. But. in the meantime, the 
Board took the decision. The evaluatk)n was 
done on 26 August as per the Press Report. 
They have given it correctly. I want the hon. 
Minister to clarify the position whether It is 
true that in the last week of August, the hon.

Minister had received the proposal and 
whether it was cleared on 30 August, 1985. 
But, as it has been earlier pointed out by my 
friend, a declsk>n was taken in the first week 
of August, i.e. before the evaluation was 
made. It was deckied at the highest level to 
purchase Air-Bus A-320 I entirely agree with 
Shri Satheji when the says there are three 
major aspects of the purchase whether tech< 
nically, air>worthy-wise, it was right to pur
chase Air-bus A-320.1 am not going in to the 
merit of the case. My point is that before it 
was evaluated, a decison was taken by the 
Government at the highest level to procure 
Air-Bus A-320 and I want to request the 
hon.Minister to clarify whether this is true or 
as it has been alleged by hon. Satheji that 
there are certain groups of people, those 
who form the Government, indulge In ru- 
mour-mongering. He haspartk:ularly referred 
that this Government has come to power 
only to spread rumour like adopting Geoble- 
sian tactics. Ordinarily a rickshaw puller in 
the Bargarh town in Sambalpur district, from 
where I have come, charged one rupee extra 
from professor, the professor was not pre
pared to pay one rupee extra for the rick
shaw fare. The rickshaw puller was not trained 
by any political party, Janata Dal or BJP 
Party. The rickshaw puller replied

[ Translation]

"When Prime Minister of the county 
could pocket funds, what objections can 
sure be if I charge one rupee extra?”

[English]

This was the reply of the rickshaw pul
ler. No polKical party was responsible for it. 
It is your conduct inside and the outside 
Parliament House, changing your version, 
telling something today and disowning to
morrow. This is how this rumour has spread 
through length and breadth of the country. 
There is no point in accusing Janata Dal. ft is 
like this. So, who has taken the money— 
ultimately the people will decide or those 
who are competent they will decide. We are 
not spreading any rumour.



505 D^c. und9r Rule 193 VAISAKHA 13.1912 {SAKA)
Irregukrities in A-320

Air4MJS Deal 506

AN HON. MEMBER: Have they decided 
or will they decide?

SHRi BHABANi SHANKAR HOTA: If it 
is true that order was placed and a decision 
was taken at the highest level 25 or 27 days 
before the Evaluation Report was received, 
then why it was done like this? What for? 
What was the consideratbn? The real proc
ess started when the former Prime Minister 
Shri Rajiv Gandhi visited Paris to attend the 
Festival of India and a talk took place be
tween the French Prime Minister and the 
Indian Prime Minister. What was this talk? 
We do not know exactly as to what hap
pened? But. there are certain reports and a 
hint in some of the newspapers that the deal 
was clinched at that meeting.

SHRI VASANT BATHE: This is what is 
called the rumour

SHRI BHABANI SHANKAR HOTA; I 
am not worrying about the affair.

SHRI VASANT SATHE: You must be 
having all the papers. Whatever the talk had 
taken place must be on record.

SHRI BHABANI SHANKAR HOTA: I 
am not worried as to what FIR the Govern
ment has filed, but my view is that whatever 
has happened, the responsibility of the civil 
servants is secondary. That is my point of 
view at least. The primary responsibility rests 
with the political leaders, with those who take 
the decision or those who are the fountain 
head of taking the decision. That is why all 
these aspects have to be inquired into.

Shri Vasant Satheji has pointed out that 
twenty-seven countries have opted for pur> 
chasing Air-Bus A-320. As I have already 
said, I am not an expert. I do not know 
anything aboutthis whole business. But there 
is a certain report which has appeared in the 
Press, whteh says that lots of doubts were 
raised about the airworthiness, and looking 
at the peculiar climate that exists in India, 
whether this aircraft will be suitable for oper
ating in India or not. Five or six incidents 
have been quoted abng with the dates of

their occurrences. Even that accklent which 
took place in Paris while demonstrating it 
was noted. I believe that several countries 
have withdrawn operating Air-Bus A-320. 
Withyourpermission,Madam, Iquote'/That, 
realty, is the key questk^n: was It wise of lAto 
go in for a combinatton of an untried aircraft 
and an untried engine—the first such in
stance In the domestic canrier's history? The 
first new A-320s to enter commercial servtoe 
were fitted with General Electro’s CEM 56-
5 engine, and lA was only the third airline in 
the world—I repeat, lA was only the third 
airline in the world—"(afterthe relatively little 
known Adria Airways of Yugoslavia and 
Cyprus Airways) to order the newer V-2500 
engine developed by International Aero 
Engines, a five-nation consortium of aircraft 
engine manufacturers." So, India was only 
the third nation to use this V-2SOO engine. 
Therefore, it is not that almost the whole 
world has opted for the Air-Bus A-320 with 
this engine which is known as V-2500. But 
an inquiry has been ordered and we must 
await the report of the inquiry about the 
cause of the accident. But we are not dis
cussing the cause of the accident. What we 
are discussing is why ail the paraphernalia 
which was observed while placing order for 
Boeing was short-circuited in case of plac
ing order for Air-Bus A-320, and what was 
the consideration, whether it is true or not 
that the Prime Minister of India, while dis
cussing with the French Prime Minister, just 
tried to impress that if he helped a little bit, we 
can clinch the issue. The nation wants to 
know what is that little bit. I think our friends 
sitting their also must be wanting to know 
what has happened really.

There is no point in defending some
thing fishy that somebody may not be in
volved, somebody may be involved. What is 
this? Why shouW they hide things from the 
people? there is a discussbn. They shouki 
come forward and the Government will re- 
ply.

As far as the FIR that has been fried Is 
concerned, my point is that certain officers 
against whom the FIR has ideen filed, must 
make clear everything. My submissk)n to the
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Government is that they must try to prose
cute the politicians who are involved In the 
whole case, who have been helped by the 
bureaucrats. (Interruptions)

SHRI VASANT SATHE: Now you are 
involving the French President also.

SHRI BHABANI SHANKAR HOTA: No,
I am not involving him.

SHRI VASANT SATHE: Your arefreeto 
do that.

SHRI BHABANI SHANKAR HOTA: I 
am not involving him, I am simply putting a 
question. Sir, the Government has changed 
and we have promised to the people that our 
Government will be an open Government.

14.00 hrs.

Finally, I would .urge upon the hon. 
Minister not to hide anything because hiding 
things were the things of the past which has 
been practised for the last 40 years and 
come out open to the extent possible and 
make threadbare everything before the 
House so that not only the hon. Members 
present here but the whole nation may know 
what has happened in the deal and whether 
money has changed hands, whether corrup
tion was there, whether kickback was there 
and whether action will be taken so that 
these malpractices will not be repeated in 
future.Thank you.

[Translation]

SHRI M.S. PAL (Nainital): Mr. Chair
man, Sir, I would like to get some replies from 
the hon. Minister through you. Did our the 
then Prime Minister meet the French Prime 
Minister in France on June 7, 1985? After 
attending the air show in which the this plane 
was also displayed, he said:

[Engtish]

I f  the French can help a little bit. we can

clk)ch the deal.”

[Translation]

Is this a fact? It may be brought before the 
House.

Secondly, I wouki like to know whether 
any irregularities have been committed In 
the Air bus deal and whether rules and 
regulations have been vk)lated.

My third questnn Is do the files contain 
a note by the Cabinet Secretary to the effect 
that the Prime Minister had ordered the 
purchase of these aircraft before evaluation?

I will put forward my arguments and my 
views on these 3 questions.

Madam Chairman, our Government is 
an open Government. We believe in open
ness as a matter of principle. On the basis of 
this principle, I would like to inform the hon. 
Minister that he may make a clear statement 
on this matter. This principle is not that of the 
Government alone. It is the duty and right of 
the every citizen to be informed of the hap
penings in the country and it is the responsi
bility of the Government to place everything 
before the House and the public in an open 
manner. Whether it is the Bofors issue or that 
of submarines or Wastelano helicopters or 
any other such transaction which may be 
brought to the notice of the House directly or 
through the newspapers. It is the duty of the 
Government to inform the House about those 
matters.

14.04 hra.

[SHRI NIRMAL KANTICHATTERJEE in 
the Chaii\

I would like to state before the House 
that our former Prime Minister went to Paris 
on June 7,1985 and k)oked at the air buses. 
Mr. Chairman, Sir, you are a socialist. The 
concept of good, better, best Is a communist 
tine of thinking. You recognise It. In okien 
days kings would make in^egular land grants 
in shape of reward. Similarly, in such deals
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Irregularitim have been oommittecl. My first 
question is based on this very point that the 
two Prime Ministers had met on June 7,1985 
in oonnecten with this deal. Secondly, was 
Dilbagh Singh Committee set up in connec
tion with these irregularities? Was such a 
committee set up under the chairmanship of 
Air Marshal Dilbagh Singh which had sub
mitted it report regarding the purchase of 
Boeing 757, after due examination and 
evaluation arni Air India had made neces
sary arrangements for its purchase? Inspite 
of that had the Indian Government taken a 
decision about buying the air bus before 
this? Secondly, a committee or a one man 
cell was set up in this connection under the 
Chairman-ship of Captain Bhasin. Special 
directions were issued on November 14, 
1984 to submit the report within 3 days. I 
would like to draw the attentbn of the hon. 
Minister to this direction in particular that the 
orders for the purchase of the air bus were 
issued before the submission of the said 
report. I would like to know whether this fact 
is there on record or not? Secondly, I wojld 
like to know through ybu whether the orders 
were issued for the purchase before the 
receipt of the report of the Bhasin Commit
tee.

Sir. our Government is an open Govern
ment. Irregularities have been committed 
and F.I.Rs have been filed against bureau
crats who merely obey orders and as Sĥ \ 
Sathe has suggested that they should not be 
harassed. In reality in all deals whether the 
Bofors or others made by the Government, 
the bureaucrats are held responsible. The 
people in power whether the Prime Minister 
or the Minister take decisions and issue 
orders and it is the Government servants 
who are harassed. It has been done time and 
again. Maximum number of cases are filed 
against them only. It is the officers who are 
suspended and action is taken against them 
only. Along with these points I wouki like to 
point out that all such matters shouki be 
brought in the House openly. Secondly, ̂ ven 
if an F.I.R. is filed; the matter can be dis
cussed in the House as it Is not sub-judbe. If 
there are valkJ grounds for criminal case 
against them, the concerned offk^ers wouki

be chargesheeted. Timings are still at the 
investigatk>n stage and we can discuss it 
openly and the reply to the debate shouki 
also be open.

I wouki like to request the hon. Minister 
once again that he shouki provkie the House 
with adetalled account of the positton. Every 
individual In the country has the right to know 
and it is the duty of the Government to state 
the actk>n being taken.

With these words, I wouki like to ex
press my gratitude for giving me opportunity 
to make my submissk>n.

[Eng//sh]

SHRIJASWANT SINGH (Jodhpur): Mr. 
Chairman. Sir. 1 wouki like to make it very 
clear from the beginning—and in that I am 
entirely in agreement with what my esteemed 
colleague Shri Vasant Sathe has saki— t̂hat 
what we are engaged in today, in discussing 
this entire Airbus episode, is not a technk:al 
discussion. Indeed, I do not thing that the 
Parliament is a techncal body or competent 
to evaluate techncally one aircraft or is 
another even if there be Members of Parlia
ment who were former members of Indian 
Airlines or who have experience of flying 
aircrafts but they cannot translate that expe
rience of having flown aircrafts to become 
technical evaluators of aircrafts. I am en
tirely in agreement with Shri Vasant Sathe; 
this Is not a technical discussbn on the 
relative merits or demerits of one aircraft 
against another aircraft. And this, is a com
mon illusion that people who have experi
ence in such fiekis earlier suffer from that 
merely because of that experience they can 
overrkie the technbal opinbn of bodies whk;h 
are competent and entrusted with technical 
evaluation. As hon. Shri Vasant Sathe has 
saki again quite rightly, what we are en
gaged in examining is, whether this aircraft is 
bad. But in that you are going counter to what 
you yourself saki, because this Parliament is 
not a body in whk:h we can establish whether 
this aircraft Is good or bad. We do not have 
the competence to say that, t mention it only 
because the hon. Memt>er has referred to It.
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In the continuing controversy of Bofors, thero 
was an element brought in about the techni
cal quality of the weapon system and then 
my face was put across on the box on 
numerous occasions, repeatedly. It is not 
that the then Government so bved my face, 
or liked my face, but they put my face repeat- 
ediy on the box only for the reason that I had 
said. *"My view is that this is a very good 
weapons system/ But I am not competent to 
say that. Even though I have had the distinc
tion and the great privilege of having worn 
uniform and served the Armed Forces. I do 
not consider myself qualified to comment on 
a complex weapons system. Similarly, Heave 
it to you to reflect upon that even if a Member 
of Parliament has been a commercial air
lines pilot, he is not competent to comment 
or say that this is the authoritative aspect of 
the technical competence of one aircraft 
against another. I do not want to go into the 
various things which hon. Shri Vasant Sathe 
has said. He is at liberty to say them because 
there was a certain amount of meandering 
into innuendos, but that is not our concern. 
My concern Is about tho method of selection.

Parliament is after all a -body which Is 
entrusted with the responsibility of ensuring 
that the Executive conducts itself impecca
bly and to see whether the Executive has 
erred m its decision-making processes. For 
this, we have a system of debates here; we 
have committees and various other things. 
All the legislative efforts are directed at pro
viding that check on the txecutive. Hence, 
this phrase "checks and balances" which is 
a Constitutional arrangement. Therefore, the 
first requirement of this debate is. Was the 
method of selection of this particular aircraft 
impeccably fair; were there any shortcoming 
in the method of selection? Are there worries 
in some aspects of the method of selection, 
apparently, as they appear to us now? Hon. 
Shri Vasant Sathe does not have access to 
all the information. I do not have access to ail 
the information. Despite whatever averments 
he might make that there is some kind of 
collusion between the Executive $nd I. and 
therefore, this constant reiteration of this

particular worry—I may say» No, Sir, My 
worry is llmitad. Was the method of selection 
laW down by the Government ltself>~by 
successive Governments-HM^as it followed 
without any extennal, undue influence? Were 
thereany short—cuts taken?Then, Sir, what 
is our other worry. That worry really emerges 
from the chronology of events that started 
with the establishment of a committee in 
August, 1983togointothetotalaspectofthe 
fleet requirements of Indian Airliries, its 
development, in the immediate 1984-S5 
period, and subsequently in the 1990-91 
period. This committee to my mind, my col
league hon. Shri Kamal Chaudhry. hon. 
Member from Ferozpur may perhaps agree 
with me, was headed by very eminent serv
iceman, and the credentials of Air Marshal 
Dilbagh Singh would be diffk;ult to question. 
He was indeed assisted by three other tech
nical experts. That committee went into all 
aspects of this acquisition of aircraft. It stud
ies information about various aircrafts and 
after having deliberated upon all aspects, it 
came to a certain conclusion that A-320 Air- 
Bus is not a suitable aircraft for India. It also 
held that the other aircraft, that this Boeing 
Aircraft-757 was an attractive proposition for 
bridging the gap between the existing fleet 
and the Air-Bus 300 aircraft. The report of 
Dilbagh Singh Committee was presented in 
May, 1984. It was then considered by the 
Board of Directors of Indian Airlines in May. 
1984 Itself. Quite rightly, again a negotiating 
committee comprising of the Managing Di
rectors of Indian Airlines and Air India, the 
financial adviser to the Ministry of Tourism 
and Civil Aviation and the Economic Adviser 
to the Managing Director of Indian Airlines 
was constituted by the Board to negotiate 
further with Boeing Company, which had 
been short-listed. Thereafter, rt gave its 
recommendation in June, 1984 on the rele
vant aspects including technk;al, economk: 
etc.. and the Board acceptedthe recommen- 
datk>n for the inductk)n of Boeing 757-200 as 
the most suitable aircraft for the network of 
Indian Airlines. Please mark the method 
carefully that in 1984, we had taken a deci
sion through a process whk;h we had our
selves establish^. Thisdecisk>n having been 
taken in October, 1984, through the Minis
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tar*8 statement, I have now come to team, 
that an unsolicited offer was received from 
this company which manufactures A*320 
aircraft. I do not thinly, that the hon. Shri 
Vasant Sathe ought to have laboured for so 
long to say that there is nothing wrong in 
unsolicited offers. He Is perfectly right. I find 
nothing wrong in an unsolicited offer coming 
from any quarter. H iis how that unsolicited 
offer is then considered k>y a committee 
which we have ourselves established or by 
theGovernment, that causes me some wony: 
If the unsolicited advice, was coming, and 
this company which manufactures A-320 
were to come forward and say, ‘look here, 
you as Indian Airlines are going to benefit 
greatly: The country is going to save hun
dreds of crores of rupees; your passengers 
are going to fly in such safety, comfort and 
case that they do not even know they are 
flying.” Even in the monsoon season when 
you are flying by aeroplane it will be like 
sleeping in your bed. I wouki perfectly accept 
that unsolrcited or solicited offer. How did the 
Government then agree to examine that 
unsolicited offer? That is what causes me 
worry. What is the other aspect of the worry? 
The other aspect in this entire chronology 
that I am referring to is that when the unso
licited offer came in October, 1984 it was 
forwarded to the Indian Airlines for evalu
ation. There is nothing wrong with that either. 
The hon. Minister has informed us that the 
Board of Indian Airlines considered the pro
posal for purchase in Its meeting held on 
30th August, 1985, I would like the hon. 
Minister to inform us. what were you doing 
with this unsolicited offer'̂ The unsolicited 
offer had come in 1984 from. 1984 to 1985, 
How were you examining it'? Did you refer it 
to the Dilbhag Singh Committee or if you had 
disbanded the Dilbhag Singh Committee, 
did you set up a new Committee, as Dilbhag 
Singh Commltle© is not more there and 
Marshal Dilbhag Singh is not here. But we 
cannot as a Government and. I am sure, my 
esteemed friend and colleague Shri Arif 
Mohammad Khan woukl say *1 am not 
competent to judge whether A300 is a good 
aircraft or a Boeing is a better aircraft. Let it 
go back to the Committee whx^h will examine 
this unsolicited offer." t am attracted by this

suggestion. Let the Committee examine it. I 
do not think anything of that kind was done. 
From 1984 tiU 30th August, 1985 this unso* 
IkxtedadvioewasfkMrtifig somewhere. IwouU 
like the Government lo inform us. We have a 
right to know where It was ftoatlng. What was 
happening to this unsolk;lted advk^e and 
what progresston off events took place be
tween the receipt of this unsotk îted offer and 
the dedsbn which appears to have been 
taken on 30th August, 1985 by the Boanj of 
Indian Airlines?

Therefore, the next question whch 
arises, to my mind, is that If you are not 
informed as to what happened between 1984 
and 30th August, 1985 how dki the Board of 
Indian Airlines arrive at a decision that it dk^? 
On what basis? What was the input that was 
provkied to the Board of Indian Airlines on 
the basis of which it could take this decisk>n 
on 30th August, 1985? There is one more 
important aspect. Following upon the Dil- 
bagh Singh Committee’s recommendatten, 
the Government had already placed a letter 
of intent with the Boeing Company, had 
placed certain sums of money to which I am 
coming in a minute as some kind of a decla- 
ratbn of serk)usness of intent and the figure 
is close to one million dollars.

One million dollars had been placed 
with Boeing Company from 1984 to 1985. 
Would the Government clarify that? From
1984 to 1985. Would the Govemment clarify 
that? From 1984 to 1985 a milton dollars are 
lying with Boeing Company as earnest of our 
intent to buy that aircraft. Suddenly you 
changed your mind. Why">

We have a right to know. Now Shri 
Vasant Sathe has as much right to know as 
I have. Why did you change your mind? 
What happened to the milibn dollars?

Then this business of 30th August wor
ries me very greatly. 1 am only on the meth- 
odok>gy that the Government has adopted. I 
have here with me a relevant noting in addi
tion to all the other informatk>n that I have : 
Firstly, take the month of August itself. \ have 
here a noting whk:h is from the Secretary,



[Sh. Jaswant Singh]

515 Disc, under Rule 193
Irregularities in A-320

MAY 3,1990 Air4)usDeal 516

Department of Civil Aviation which says that 
**it has been agreed in the meeting held In the 
Prime Minister’s Room in Parliament House 
today that the Indian Airlines Corporation 
should go in for Airbus 320 aircraft, with V 
2,500 engine, Cabinet Secretary, etc etc. 
were also present.” it is signed by Shri S. S. 
Siddu. It is dated 2nd August, 1965.

Now I cannot understand this. I have a 
right to know about it.

SHRI VASANT SATHE: How have you 
come to know about this'̂

SHRI JASWANT SINGH: I am not 
obliged to divulge to the hon. Member Shri 
Vasant Sathe the sources of my information 
because I have many sources of information 
just as he has. I am under no obligation 
whatsoever to divulge to the hon. Member 
Shri Vasant Sathe as to what my sources of 
information are.

SHRI VASANT SATHE: The OBI is al
ready inquiring into it. Have you got it from 
the OBI? {Interruptions)

SHRI JASWANT SINGH: Investigation 
by the CBI does not inhibit me from function
ing In discharging my responsibility to this 
House and to the Parliament and the dis
charge of all my other responsibilities. I want 
the Government to tell me about this. The 
hon. Minister has come and told me that the 
decision was taken on 30th August. I want to 
know from the hon. Minister as to how such 
a statement has been made that the decision 
by the Indian Airlines Board was taken on th« 
30th August when I have just now quoted 
and referred to a noting from the Prjne 
Minister’s secretariat which is of 2nd August, 
•which says : 'it has.been agreed today that 
lAC should go in for.. ."Where is the decision 
making left then? {Interruptions)

SHRI VASANT SATHE: Sir, I am on 
point of order. When the hon. Member says 
that h© is quoting from the document, I would 
request him, with your permission, to place

the document on the Table of the House 
because then in that connection we woukj 
also like to have some other documents 
connected with that. If he says 'quoted', he 
has to place it on the Table of the House.

SHRIJASWANTSiNGH: Yes, lemlrely 
go atong with what hon. Shri Sathe has saki. 
Before I proceed, not only will I place it on the 
Table of the House—of course with your 
consent-~but also I call upon the hon. Minis
ter to tell us now that all the documents 
relating to the Airbus A-320 will be placed on 
the Table of the House. {Intenruptions)

SHRI JASWANT SINGH: Before I pro
ceed further. I am delighted by the sugges
tion made by my hon. colleague and I agree 
with him. We are not indiscreet on it. I am 
taking it up because I share the hon. Mem
ber’s concern. I am taking it up from where 
hon. Shri Sathe has said and in fact he lent 
support to me. We are all here lending sup
port to this. I am sure my colleagues from the 
National Front Government would equally 
support what I am saying. I call upon the hon. 
Minister that before I proceed further let him 
say that he will lay all the documents on the 
Table of the House. Let him please say this 
because it will help me. {\nterruption$)

MR. CHAIRMAN: Mr. Minister, do you 
want to react immediately.

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRI ARIF 
MOHAMMAD KH AN): Sir, do you want me to 
react?

MR. CHAIRMAN: You can react, if you 
want.

{Interruptbns)

SHRI P. CHIDAMBARAM (Sivaganga): 
I want to make a statement. I have no dout>t 
in my mind, going by my past experience and 
going by the privileged sources of hon. 
Member Shri Jaswant Singh’s informatton I 
am sure that hon. Shri Jaswant Singh and 
his colleagues in the National Front have 
already come to an arrangement in this
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matter. Therefore, ail that we want Is to 
disclose the arrangement and place all the 
papers which they have already passed on 
to Mr. Jaswant Singh.

MR. CHAIRMAN: That is all right. You 
are the next; speaker. Shalt I deduct the time 
from that?

{Interruptions)

SHRI JASWANT SINGH: The arrange
ment that we have with the National Front 
Government is an open arrangement. It does 
not require the hon. Member from Siva- 
ganga to insinuate that there are other as
pects of this arrangement. I would really like 
to remind my friend Arif Bhaithai we have 
many arrangements between us. But I don’t 
have any arrangement of the kind, that the 
hon. Member from Sivaganga is referring to. 
(Interruptions)

SHRI P. CHIDAMBARAM: Sir, he has 
yielded.

MR. CHAIRMAN: Just a minute. He 
doesn’t know that you are the next speaker.
I have allotted time to you.

SHRI P. CHIDAMBARAM : I want to 
help the debate If the hon. Minister will—as 
I expect him to—oblige the hon. Member 
Shri Jaswant Singh and place the papers, it 
is only fair that we adjourn this debate so that 
we can have an opportunity to read all those 
papers.

SHRI JASWANT SINGH: That is why, I 
thought it a challenge. I will proceed further. 
This business of the 30th August worries me 
very greatly. (InterrupHons)

MR. CHAIRMAN: You are not indicating 
that so long the discussion was meaning
less. Let him continue.

(Interruptions)

SHRI VASANT SATHE: Not only this. 
But we can now do away with this CBl 
enquiry. Let all the papers be here We

ourselves will investigate into H. I accept Shri 
Jaswant Singh as the Chairman of that 
Committee.

SHRI JASWANT SINGH: \ do not now 
have to react to everything. I am obliged to 
my hon. friend Shri Vasant Sathe. But I do 
not thing what we are ooncemed with, en
gaged in and whatever our concern and 
efforts are do not in any sense clash with the 
efforts being made by other agencies. No, 
Sir. I dispute that point. Further, this 30th 
August. 1985 worries me vary greatly and 
the hon. Minister must clarify this because if 
we are informed that decision is taken for
mally on the 30th of August then what about 
this decision whk:h we know was taken In the 
then Prime Minister’s offk:e on the 2nd of 
August? Secondly, what about this letter of 
26th of August which was written by Shri 
Chadha to the then Secretary for Civil Avia
tion in which he is. in fact, asserting. On 26th 
August he is already asserting that Airbus 
320 will fc>e a matter of great economy. Un
less, therefore, these aspects are clarified, 
this entire business of Airbus 320 worries us 
very greatly.

The second aspect, which has a refer
ence here, relates to safety. And I think hon. 
Shri Vasant Sathe quite rightly asked that in 
the selection of the aircraft, was enough 
attentbn paid to the factor of safety. And I 
think, this business of safety is poignantly 
underlined by the recent crash that took 
place in Bangalore. It is no one’s assertkm, 
no one’s point that the clash was of deliber
ate design. It couki well be a pik>t*s error: it 
could equally well be a major snag in ^e 
aircraft; it could equally well be that tnis 
aircraft was introduced into the country so 
rapidly that we did not have suffbient infras
tructural support fadlities on the ground, 
training of our personnel. tx>th ground and 
pibts. i am not suggesting that this Govern
ment or the previous Government woukl 
conceivably, in the wklest of dreams made a 
choice to deliberately jeopardise the lives of 
its citizen. Such is not my suggestbn. But In 
the methods that you adopt, did you exer
cise, dki that Committee, dki-whoever was 
entrusted with that responslbilfty exercise
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sufficient care and caution about this safety 
factor? What are the other worrisome as
pects? These worrisome aspects, of course, 
are firstly and this point has been made by 
some others also that this V2500 engine was 
up-till then an untested engine. It had not yet 
been manufactured. The second worrisome 
aspect is that the A’320 was yet on the 
production line. No one either from that expert 
committee orfrom the then Government had 
a chance to even see the aircraft, leave 
abne actually fly it and test it, test it in 
conditions which obtain with us in India both 
in the air and on the ground. That was not 
done because the aircraft was a non-exis
tent aircraft. The engine was a non-existent 
engine. How. thereafter, did you evaluate 
the factor of safety. How did you? Because 
I am very fnuch concerned and the factor of 
safety is underlined by the recent accident in 
Bangalore.

There are two or three other worrying 
aspects of the safety factor. I think an airline 
with as impeccable record of service, impec
cable record of air safety and ground main
tenance as Lufthansa—I am given to under
stand—had declined to purchase this air
craft. It worries me. They can decline; they 
are free to make their evaluation. And the 
Government of India also is free; our experts 
ard no less than any other experts. That is 
why it disturbed me and worried me some
what that my hon. eminent senior colleague 
Shri Vasant Sathe quoted some US journals 
to say that they themselves have said that 
this is a very fine aircraft, it is air-worthy, etc, 
I am sure what he said was right But our own 
Experts Committee headed by Air Marshal 
Diibagh Singh and three other experts had 
gone into all these aspects and said A>320 is 
not for us. That is why with due deference to 
Shri Sathe I would say that when such an 
occasion arises. I would rather go by what 
our Committee says than what US Commit
tee or whichever other experts committee 
might say.

One other aspect of air safety worries 
me. After the placement of this order, for the

first time this aircraft is shown in the Paris Air 
Show of 1 9 8 ^  might be mistaken id the 
exact year—and there is a crash during the 
Paris Air Show of this very A-320 aircraft. 
Then the aircraft was on a demonstratbn 
flight with a demonstratbn passenger list, 
with a crew which was their most expert crew 
and their top test pilot. The aircraft is unable 
to gain sufficient height and it brushes against 
the trees bordering on the air-filed and it 
crashed.

After the crash, purely from the aspect 
of safety, what did the then Government of 
India do to examine the implk^ations of that 
crash? This was in (988 and you confirmed 
the orders in 1989. It is a matter of very 
serk>us concern to me. It relates only to 
safety. Untested engine, untested aircraft, 
indeed unmanufactured aircraft takes a crash 
and what did our Government do?

There is one other aspect that worries 
me. Repeatedly a number of civil servants 
and others who are worried about the aspect 
of safety—and these have been listed and 
that document of FIR is with the hon. mem
ber Shri Vasant Sathe, also I am sure the 
Minister is aware of it and I doni have to 
quote from that—disagree with the decision 
being taken by the Board of Indian Airlines. 
A number of these public spirited civil ser
vants go on record to say that this is an 
untested aircraft, we are not convinced that 
the safety factor has been taken into ac
count, we must ask for more time from this 
Air-Bus Industry—or whatever the name of 
this company is—even after the decision 
had been taken, so that the Indian Airlines is 
at least able to fly the wretched aeroplane 
and see It in the Indian conditions, whether it 
is worthy for us because we are introducing 
it.

We are committing ourselves not to one 
or two aircrafts, but 31 aircrafts. We have 
committed ourselves to ^m e kind of an 
astronomical sum of money. Leave the 
money aside, leave the commitment of 31 
aircrafts aside; take only the safety aspect 
because we are only on the safety asped. tf 
these pubik: spirited civil servants are on



521 Disc, under Rul0 193 VAISAKHA 13.1912 {SAKA)
lrwgularHi0S in A-320

Air4)usDMl 522

record as having said that take at least two 
months delay from the execution of the letter 
of Intent from the Air-Bus Industry, so that in 
these two months we are at least able to test 
these aircrafts, do you know what the then 
Government of India did? It makes a casual 
reference to Air-Bus Industry and the Air- 
Bus Industry almost contemptuously grants 
us barely fifteen days. Am I correct Mr. 
Minister?

SHRI P. CHIDAMBARAM : How can 
you be incorrect?

SHRI JASWANT SINGH: I am so flat
tered, how can I be incorrect!

SHRI VASANT SATHE: On your own 
statement, you are their partner.

SHRI JASWANT SINGH: We are part
ners. We are also partners in responsibility. 
Some public spirited civil servants then had 
the courage some civil servants were bold 
enough to disagree and were b>oid enough to 
make this bold statement. If they then 
disagreed.In that bleak perioc;! of 1985 to
1990, really then they would have to î e civil 
sen^ants of worth. So this civil servant put its 
down and says please ask for two months. 
But Airbus Industrie almost contemptuously 
says 15 days, and pus&ilaminiously on 
Government agrees putting aside the fac
tors of safety. The then Government says, all 
right, 15 days. What did you do in those 15 
days? Did you fly even a single of those 
aircrafts? I am sorry, I do apologise Shri Arif 
Mohammad Khan; I do not mean it individu* 
ally to you; but I am so much worked up on 
this whole matter. (Interruptions)

SHRI P. CHIDAMBARAM (Sivaganga): 
He was a part of the Government, then. 
(Interruptions)

SHRIJASWANT SINGH: I shall quote 
only one thing. {Interruptions)

SHRI P.J. KURIEN (Mavelikara): Atthat 
time, he was part of the Government.

AN HON. MEMBER: h was in 1988. He

was not in the Govemmant, then.

SHRIJASWANT SINGH: Sir. you have 
been most indulgent to me. {tntBrrupHions)

MR. CHAIRMAN; Please alk>w him to 
speak.

SHRI JASWANT SINGH: Sir. I willcome 
to the oost factor and then I will conclude. I 
am worried on the cost factor also. I am in 
fact very bad at figures. I will start by admit
ting that I have neither any ability with figures 
nor in fact, abilhy an to conceptualise this 
kind of money that has been spoken of. like 
Rs. 1800 crores or Rs. 2400 crores. My 
conceptualising of money goes to about 
three lakhs. I can conceptualise what an 
amount of Rs. 3 lakhs. I can conceptualise 
what an amount of Rs. 3 lakhs looks like. But 
I cannot imagine what an amount of Rs. 3 
crores kx)ks like and when it is Rs. 2400 
crores, I quite often wonder how many boxes 
does it take to fill that money. (Interrupttons)

[Translation]

AN HON. MEMBER: They have gobbled 
up the public money. {Interruptions)

SHRI DHARAM PAL SH ARMA (Udham- 
pur): First, let the Vishwa Hindu Parishad 
give an account of the 800 crore rupees, it 
had collected from the people for construc
tion of the Ram Janambhoomi temple.

{Interruptions)

[English]

SHRI JASWANT SINGH: Sir. you have 
been most kind and most indulgent to me, I 
am grateful to you. I will put across my worry 
about costs succinctly. You will forgive me. 
Sir, if I skip over the figures because I am not 
very good at them. The project cost of 19 A- 
320s, 1 am informed v^actually higher than 
the Boeing offer by^rfmost Rs. 400 cores, as 
compared to 15 Boeing 757s with equal 
number of seating capacity because it is a 
complex job to evaluate the cost comparison 
t>etween one aircraft and another, t will not
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go into the tochnical evaluation of how cost 
comparisons are made. But I am informed 
that after investigations, it was found that the 
project cost was actually higher by Rs. 400 
crores. The Indian Airlines, in the process 
was going to have to spend altogether about 
Rs. 700 crores more, by induction of Airbus 
320, in preference to Boeing 757, if the net 
present value of 1986, interest thereon, 
project cost, generations on funds etc., are 
taken into account. These are also other 
aspects of project cost, which were referred 
to by yet another civil servant, on a note, 
when the delay was taking place in the 
ordering of the Boeing, he had gone on 
record by saying even if you have got a 
million dollar on deposit with Boeing, even if 
you do not take into account the loss on 
interest from that money, cost is escalating 
and so take a decision. I cannot really go into 
the analysis of the cost evaluattons. If my 
information is correct, for the cost of the 
acquisition of this Airbus fleet, in preference 
to the Boeing fleet, actually, it ended up by 
costing the country—not just the lives that 
have been tost in Bangalore—something 
like Rs. 1100 crores more th^n what we 
ought to have paid. If my figure be wrong, I 
would be very; happy to be corrected. I do 
want to know: What Is your analysis of it? 
What is your present analysis. What has 
been the expert advice given to you?

Just a few more sentences and then I 
would conclude. I am worried about all this. 
The previous speakers had referred to a 
meeting between the then Prime Minister*— 
the hon. Member from Amethi—and the 
French Premier in Paris in which references 
have been made to our then Prime Minister 
talking of *'with a little bit of help, perhaps we 
could swing the dear and also referring to 
the then Prime Minister talking to the French 
Premier and saying, "we must do away with 
this multiplicity of a g ^ s .” I think, this piece
meal information that sbme hon. Members 
of Parliament have shared with the House is 
tantalising. It is insufficient. It does not to 
justice to our concern about Indian passen* 
gers. Certainly I am confident that the over

riding concern that you have, and the re
sponsibility that you hoW as Minister of Civil 
Aviation, your over-riding concern is pas
senger safety and the comfort and well
being of those Indians wfio hand themselves 
over to the competence of the Indian Air
lines. Therefore, this aspect because this is 
tantamount realty to negating of the methods 
that we ourselves established. If the highest 
in the land were to shortcut the dedsbn- 
making process of the country, laki down by 
ourselves, then 1 would appeal to Mr. Vasant 
Sathethat it is not innuendo that I am engag
ing in. It is not any charge that we are 
applying. We are merely saying that the 
highest in the land then engaged in short- 
cutting the laid down methods of decision
making. Why was that done? It worries us. 
There is only one answer to this Sir. And in 
that. I share entirely what my esteemed 
colleague, Shri Vasant Sathe said, lay all the 
papers on the Table of the House. Let us 
know all the facts because unless that is 
done,—you are quite right—-this whispering 
campaign, this innuendo will be there. You 
will say something about us. We will say 
something about you. This discussion under 
Rule 193 would have served the purpose if 
the Minister, in addition to replying to all the 
points that I have made, gives a commitment 
to the House to place ail the papers on the 
Table of the House.

I cannot tell you how deeply grateful 1 am 
to you for the great indulgence that you have 
shown me. Thank you.

MR. CHAIRMAN: Mr. Chidambaram, 
before you begin, I just want to tell that it is a 
discussion.

SHRI VASANT SATHE: We cannot 
restrkn to two hours. {Intenuptions)

MR. CHAIRMAN: Let us assume three 
hours. There is only one hour from whteh Mr. 
Sathe has already consumed 29 minutes. 
And there are several other names in the list. 
Just remember that. Mr. Chidambaram.
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SHRI P. CHIDAMBARAM: What about 
JD? Have they consumed their time?

MR. CHAIRMAN; They have spoken. I 
am not calling them now. I am giving you a 
chance.

(Intonruptions)

SHRI P. CHIDAMBARAM; i do not have 
information from Mr. Arif Mohammad Khan. 
{Intenvpttens)

SHRI VASANT SATHE; Now all the 
papers are going to bo withdrawn from the 
061 and going to be placed there. (/nfe/rup> 
tions)

SHRI P. CHIDAMBARAM (Sivaganga):
I am grateful to you for giving me this oppor
tunity to speak on this debate. It is like 
watching a pantomime show... {Int&n̂ up- 
tions) I have just started. I have not said 
anything about Parliament. Why are you 
getting excited*  ̂{Interruptions)

SHRI P. CHIDAMBARAM; Sir. I object 
to these kinds of interruptions. On the one 
side. Governmentcomes before Parliament 
and says that they are concerned about 
certain irregularities which are brought to 
their notice and that they shall register a 
case and shall investigate the matter. That 
was the concern which the Minister of Civil 
Aviation had shown in the Parliament, both 
in the Lok Sabha and the Rajya Sabha. It 
was so in the Lok Sabha on the 29th March. 
1990 and on 20th March, 1990 in the Rajya 
Sabha. The Government assumes a very 
serious, responsible demeanor and acts very 
reluctant that has to press the Minister for 
information, as to Rajya Sabha Members 
tried to do. Then he says that here is an FIR 
which is being investigated into very seri* 
ously, very responsibly, we expect him say 
ail these thing! And today Sir. in answer to 
the Calling Attentbn Notk:e« the Minister has 
given a statement and with great respect. I 
may say that there is nothing more than what 
had already been said. In fact« if one may go 
by his earlier pronouncements and his state- 
ments, one would get the impression that it

is a very serious Government, very respon
sible Government which Is totally committed 
to observe the prindples and prooedures of 
taw and find out the guilty persons who are 
guilty of any Irregularity or any financial 
mismanagement or any oorruptbn. This 
pcture Is presented to the worki*. But some
where a decision is taken. This decision will 
not take us very far. We wouki not find much 
of a solutk)n by this m y. It is not likeiy that 
this case will unearth anything/Therefore, a 
Parliamentary device—4 say this with re- 
sponsibility-or a Parliamentary procedure is 
being used by the Government to begin a 
campaign of innuendo disinformation a trial 
by Press, a trial by debate, a trial by very 
sophisticated arguments, a trial by raising a 
question here, a doubt here and draw the 
curtain and say that they have done the job 
whbh they wanted to do, It is unfortunate 
that Parliament is being used for this kind of 
an exercise which I think is not certainly 
consistent with the dignity or purpose of 
Parliament. We have seen this done before. 
The hon. Memt>er. Shri Jaswant Singh was 
speaking, by our past experience, with the 
help of privileged sources. I am not making 
a privileged statement. He dkt have these 
privileged sources earlier, in other cases 
when he had access to documents. He was 
quoting from documents, giving figures and 
dates. Yes my Lord... (l/)fem;pf/ons)Well. It 
is because of my professbn and I take the 
leaf from Mr. Chatterjee's.

SHRI SOMNATH CHATTERJEE 
(Bolpur); But I am not obsessed with the 
professbn as you are. (Interruptions)

SHRI P. CHIDAMBARAM; I have no 
hesitation in giving the same respect to the 
Chair, as I give to the court while addressing. 
Even if Mr. Somnath Chatterjee sits on this 
Chair. 1 am willing to address him the same 
way as I address the court. I have no hesita
tion in that. This is a civilised form of address 
and I think it adds to the dignity of that 
institution like as it adds to the dignity of this 
institutk>n. He has his privileged sources of 
information. He quotes from them, he gives 
dates. Why are we going through this kind of 
exercise which is. what I referred to as a
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pantomima? Why is this kind of Pupparty 
going on? Obviously, thara is somaona 
behind tha scana, who has ail tha informa
tion. Why ara wa looking at shadows? Why 
do wa hava to laam from tha hon. Mambar, 
Shri Jaswant Singh what was noted in a file? 
The Minister has tha file, let him place the 
facts before the House. Why do we have to 
know about dates etc. from the hon. Mem* 
ber? Why does he not tell us in answer to the 
calling attentk>n?

What is the meaning and sanctity of the 
statement if it does no contain a fraction of 
the information which is in the professfon of 
hon. Member, Shri Jaswant Singh? That is 
why I say why we are enacting this drama 
here. Whom are we trying to food by this kind 
of drama? Every fifteen days, every month, 
Government feeds information to certain 
privileged Members and a debate is started. 
Why can't that information be placed on the 
Table of the House? Now that new prece
dents are being set by Government, we 
would also take advantage of this new prece
dent. First let me take afew minutes to speak 
about the air crash in Bangalore. It was a 
very sad air crash where a lot of people lost 
their lives. Let me ask the hon. Minister if it is 
true that the Inspector of Accidents has 
submitted a report. Is it not true that in his 
report, he has stated and I quote:

‘There was no apparent indication of any 
abnormality of the flying controls.

The DFDR data reveals that there was no 
failure of aircraft electrical system, hydraulic 
system, yaw amper system and cabin pres- 
surization. All the LAC and SEC units were 
working normally. There was no inflight fire 
or smoke warning. The GPWS activated 
“Sink Rate’ warning four seconds prior to the 
impact.

The CVR and DFDR correlation show that 
just 235 seconds prbr to crash, the aircraft 
was in proper auto*thrust 'Speed Mode' and 
was descending in the vertical speed mode. 
At this stage Altitude Acquisition Mode was

activated indk^iting that a selectbn on the 
FCU panel was dose to 'Minimum Descent 
Altitude’ of 3270 feet of VOR DME approach 
instead of 6000 feet go-around altitude.

The aircraft went into an 'Open descent 
Mode* after the altitude acquisition mode 
whk:h Indicates that a selection has been 
mad^ during ALT phase on the FCU panel of 
an aftitude lower than the aircraft altitude.

Improper selection of the altitude on FCU 
resulted In *Open Descent Mode* wh»h led 
to auto-thrust mode changing from speed 
mode to thrust 'idle) mode.

The aircraft coukij not sustain the approach 
and also could not maintain the speed be* 
cause the engines were in idle thrust.

The aircraft during approach never went to 
the speed mode which is the proper mode for 
landing and one of the Flight Directors re
mained engaged till the time the aircraft 
crashed. If Capt. Gopujkar wouki have also 
disengaged his Flight Director when Capt. 
Fernandes disengaged his Flight Director 21 
seconds prk)r to the crash, the speed mode 
would have been activated and engine power 
would have started buikiing up from that 
instant to restore the speed and acckient 
could have possible been averted.”

SHRI SAMARENDRA KUNDU 
(Balasore); Will you lay it on the Table of the 
House?

SHRI P. CHIDAMBARAM: I will gladly 
lay it on the Table of the House. I am not as 
privileged as hon. Member Shri Jaswant 
Singh.

SHRI SAMARENDRA KUNDU: From 
where did you get this?

SHRI P. CHIDAMBARAM: 1 will ask the 
same question to the hon. Member, Shri 
Jaswant Singh... {tnten^uptions)

15.00 hrs.

SHRI SAMARENDRA KUNDU
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(Baiasore): How has he got this report? 
What is the source of Information? {Interrup
tions)

SHRIP CHIDAMBARAM: I will answer 
his questions. I am not yielding. {Intemp- 
tions) My source of information is the same 
as the hon. member, Shri Jaswant Singh is 
having. It is not only that Mr. Jaswant Singh 
has friends on that side, but I also have 
friends on that side. {Interrupthns)

SHRI SAMARENDRA KUNDU: So, 
there is some arrangement between you 
and ... {Interruptions)

SHRI P CHIDAMBARAM There is sn 
arrangement. There is an unspoken, un
written arrangement between me and my 
friends just like my friends and Mr. Jaswant 
Singh have an unspoken, unwritten arrange
ment. {Interruptions)

SHRI VASANT SATHE (Wardha): You 
need not feel guilty about it. {intprruptions)

SHRI P CHIDAMBARAM- The hon. 
Minister has. by his silence, promised to 
place on the Table all the papers. He will also 
place on the Table the report of the Inspector 
of Accidents. I believe his name is Mr. Satin- 
der Singh. I would be obliged if the hon. 
Minister also places that report on the Table 
of the House so that the world knows about 
that unfortunate accident.

Now I will give the dates of four air 
crashes that took place. There are many air 
crashes in this country. I would request him 
to tell us what types of aircrafts were in
volved in those air crashes: I would also 
request him to tell us whether those aircrafts 
were also grounded for the same length of 
time as this Airbus was grounded. On 27th 
August, 1970, an air crash took place near 
Silchar. On 31 st May, 1973 there was an air 
crash it was enquired into by Justice Ra- 
jender Sachchar; on 17th December. 1978, 
an air crash took place in Hyderabad. It was 
enquired into by Justice Raghubir; on 4th 
August, 1979, an air crash took place near 
Bombay, tt was enquired into by JUstk̂ e

D.M. Rag«. What types of aircrafts were 
Involved In those air crashes? Was a Boeing 
also involved in any of these aircrashes, if 
so, was it also immediately grounded after 
the air-crash took place? You Icindly give us 
the entire experience of this counter In re
gard to alrcrashes. What actbn was taken 
Immediately in regard to those alrcrashes? 
That will throw a great deal of light on the 
government that we have today; that will 
throw a great deal of light on the alternative 
model of government that they talked about 
in the Presklent’s Address: that will throw a 
light on the aircrash that took place in Banga
lore. Let us not forget that what is involved 
here is perhaps not known to us. We know 
about the international competition between 
an American Company and a company whrch 
is essentially European. The Airbus, If I 
remember aright, is a consortium where not 
only France but some other countries have 
their interests. But all the interests are non- 
American interests. Boeing is an American 
Company. It has a high share of the market; 
it like any other good company, want to 
maintain its share of the market; it has in
tense competition with the Airbus. Another 
company, which is European, is a 
consortium,manufactures Airbus. It is trying 
to keep its share of the market. There is an 
intense competition. I am not interested in ail 
these things; I am not an expert in aircrafts. 
Who is behind this massive campaign against 
Airbus? Do we see the hand of Boeing 
behind it? Is the Boeing so powerful, so 
influential that it can reach into the govern
ment and convince them about it? A massive 
campaign is being launched today to dis
credit the aircraft. Fine. Discredit the whole 
fleet of Airbus. Tomorrow the booing crashes 

I wish Boeing wilt not crash. I sincerely 
pray it will not crash-what are you going to 
do? Will ground all the boeings? Will you 
ground the entire fleet in the country? Will 
you go back and pull out of your n^thballs 
aircraft which was manufactured during the 
Second Worki War and which is perhaps 
kept in an exhibition? This is not the kind of 
reactnn whch the Government shouki have. 
Here is an unfortunate aircrash. Let us go 
into the matter. From an aircrash to an ir
regularity is not merely a long jumps but it Is
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a hop step and jump. From an aircrash to an 
irregularity is not a mere long jump. You 
have pole-vaulted over several steps and 
you have immediately come to the conclu* 
sbn that there has been an irregularity. I 
completely endorse what my senior cx>lleague 
Mr. Sathe has said. If there has been any 
irregularity, please do not hesitate to take the 
most severe action against those who were 
responsible for this irregularity. We hold no 
briet for anyone who has committed any 
irregularity. If hon. Member Mr. Jaswant 
Singh can find someone who has found the 
place in the world and found the boxes in the 
world to put away Rs. 2400 crores or what* 
ever portion of it he is most welcome to do 
that, find that person, find that place, find that 
money, find those boxes and bring them to 
account. But do not carry on a campaign 
against everyone.

Let me raise a few more pertinent ques
tions. Is it not correct that the Ministry of Civil 
Aviation assured Mr. Arif Mohammad Khan, 
the hon. Minister, when he intervened in the 
debate in the Rajya Sabha on the 20th of 
March 1990 giving him a number of grounds 
on which the Airbus was found to be eco
nomical and for other areas of efficiency, etc. 
etc. this aircraft was preferred? Is it not 
correct that officers of his Ministry, of his 
Department, had repeatedly assured him 
that the Airbus A-320 aircraft fitted with B 2 
500 engine consume 19.06 per cent less fuel 
than Boeing 757 aircraft fitted with Rolls 
Royce engine over the stage length of 600 
kms. which is the average length to be opened 
by the new aircraft? Is it not correct that they 
have assured him that the Airbus aircraft 
would be seven per cent more fuel efficient 
than any other comparable aircraft? Is it not 
true that they assured him that the overall 
fund generation over a period of twelve years 
by going in for the purchase of Airbus aircraft 
was of the order of Rs. 203.61 crores?

Now, Sir, in all fairness to the hon. 
Minister, 1 must also say that after he made 
this statement, he also came with his usual

inductive or Intultlvecapabitttias-^nd Iquote 
him—

**lt is not very diffk:ult to come to the
conolusk>n that these arguments do
not hold good.”

So, Justk:e Arif Mohammad Khan has al
ready pronounced upon the investigatbn. 
But then what are you inquiring into? If these 
are the arguments given by you, own officers 
and you had already pronounced that these 
arguments do not hold good, scrap the air
craft, send them back to France. There are 
atleast twenty seven countries which have 
ordered 521 aircrafts till 30th of November 
1989 and let airbus send these aircrafts to 
those countries at least. You have already 
pronounced you verdict, {interruptions)

SHRI A.N.SINGH DEO (Aska): Howdkl 
he get this information?

SHRI P. CHIDAMBARAM: My source is 
the same as the hon. Member Mr. Jaswant 
Singh, tt is a very intelligent question for 
which I give a very stupid answer. My source 
is the same as hon. Mr. Jaswant Singh’s.

SHRI A.N. SINGH DEO: How does he 
know how many orders are lying with the 
Airbus Industries?

SHRI P CHIDAMBARAM: When Mr. 
Sathe gave these figures, hedki not wake up 
and question it. When I give these figures, 
why should he question me? I am only giving 
the figures which Mr. Sathe gave.

SHRI A.N. SINGH DEO: Both of them 
got from the same source.

SHRI P CHIDAMBARAM: We got it 
from the same privileged source as Mr. 
Jaswant Singh.

SHRI VASAWT SATHE: I got it from 
Boeing.

SHRI P CHIDAMBARAM: What t wouki 
like to khow is something more Important. 
Who were the offk^ers in the Ministry who
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continue to maintain and continue to give 
this information to Mr. Arif Mohammad Khan? 
No if, these officers are giving his reasons 
which he has pronounced as not good rea
sons, why are they stiii there in the Ministry? 
Do they have a share in the Airbus deal that 
they continue to give these wrong reasons, 
very bad reasons'̂  They are very bad people; 
they are giving him bad reasons and he is 
pronouncing them as bad reasons. What is 
he hiding? If you can name Mr. Sidhu, if you 
can name Mr. Chadha and you want by 
innuendos to name the then Prime Minister, 
name all those people who are party to this 
transaction, who went through this whole 
exercise of examining the technical capabili
ties of the aircraft, examining the financial 
package and examining everything, name 
everyone of them.

SHRI SOMNATH CHATTERJEE: You 
are giving him ideas, it is dangerous.

SHRI VASANT SATHE: Tomorrow he 
will file an FIR against the present officers.

SHRI P CHIDAMBARAM Is this the 
alternative model of governance?

I would like to ask a few more questions. 
Is it correct that after the Indian Airlines 
Board took a decisk>n on 30th August. 1985, 
the matter was placed before the Govern
ment'̂  And my source here is not very privi
leged It is this very worthless piece of paper 
which has now become a worthless piece-of 
paper because the investigation obviously is 
now going to be taken out of the hands of the 
CBI once all the papers come here. That is 
what i feel. It is an almost worthless piece of 
paper known as FIR which by education and 
by training I have been told to assume is a 
very Important document in the course of 
investigation. Now hon. Mr. Amal Datta has 
disabused me of ail those notions. He says 
that an FIR is an FIR; it is not worth the paper 
in which it is written and there are far more 
privileged informatbn in our possession. 
There are hon. Members who can investi
gate faster than the CBI, who can investigate 
quicker than the CBI, get information far 
quk:ker than the CBI. What is the worth of

this FIR and what is the worth of CBI Inves
tigating on the basis of FIR? I am grateful to 
Mr. Amal Oatta for giving me a few lessons 
while telling to Mr. Sathe that that they do not 
attach too much importance on FIR.

SHRI AMAL DATTA: I only sakJ that just 
by filing an FIR a matter does not become 
sub judice. That is all.

SHRI P CHIDAMBARAM;Obvk)usly the 
investigation carried on by Mr. Jaswant Singh 
and others had gone much beyond this FIR. 
Therefore, if this FIR is not worthless, at least 
it is an out-dated document. And I am quot
ing only from this poor, out-dated document. 
That after the Indian Airlines Board took a 
decision on 30th August, 1985, is it not 
correct that the matter went up before the 
Government and a decision was taken at the 
level of the Ministry on 20th September, 
1985? After that it went before the Pubik; 
Investment Board whk:h held two meetings 

first on 12th December, 1985 and second 
on 19th December, 1985. The PIB recom
mended the purchase of the Airbus aircraft. 
Is it not correct that the matter went before 
the Cabinet Committee on Economy Affairs 
on 7th of February, 1986 and the Cabinet 
Committee approved the proposal with the 
condition that there shall be a counter-trade 
between France and India? Is it not correct 
that the agreement was entered into on 
15.3.86 after going through this procedure? 
Now this procedure has been questioned by 
Mr. Jaswant Singh. I share his questbn. I 
certainly will not say that his questbns are 
not relevant. His questions are certainly very 
relevant and pertinent. I would like answers. 
But I will also like answers as to who were on 
the IA Board in those days. Do they continue 
to be on the lA Board? Where are they? 
Where are those offk:ers who were on the 
Board of Indian Airlines and who took this 
decisk>n, and what are the positions they 
occupy today? Who are the officers in the 
Ministry who took this decision and what are 
the posittons they occupy today? Who 
constituted the PubIk: Investment Board 
whch met on 12th December, 1985 and 19th 
December, 1985? Who are those off^ers 
who recommended the Air-Bus purchase
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[Sh. P. Chidambaram]

and what are tha positions those officers 
occupy today? If what Mr. Jaswant Singh 
says is true that there was a meeting at least 
the meeting evidenced by a minute recorded 
by the then Secretary-who were the officers 
who were present at that meeting and what 
are the positions occupied by those officers 
today? Were those officers party to this 
decision? Were those officers aware of this 
decision? Do those officers maintain that the 
decision was taken correctly or do those 
officers maintain that the decision was not 
taken correctly? Sir, this game of favourite 
bureaucrats shifting positbns from time to 
time must stop. If today the buck stops at the 
table of the political executive, I accept that. 
But the buck travelled through sevetal offi
cers' desks and it is a collective decision. It 
is a myth that decisions are not taken by 
bureaucrats and officers. Decisions are taken 
by officers and if an officer has put his 
signature to a decision, has evaluated the 
financial package, has found the financial 
package correct, has recommended the deal, 
he must stand by the decision. He cannot 
now take refuge behind this mythical doc
trine that bureaucracy has no face, it only 
services the political executive, and it is the' 
political executive which should be always 
accused of corruption, and this and that... 
{Interruptions)

MR. CHAIRMAN: How many more 
minutes you want?

SHRI P. CHIDAMBARAM: Two min
utes, Sir. So, Sir. let the hon. Minister come 
out with a complete statement of every single 
person who dealt with this file at every stage 
in the Ministry of Civil Aviation, in the Depart
ment of Expenditure, in the Ministry of Fi
nance, in the Public Investment Board, in 
any other organ or wing or depattment of tne 
Government, and let him make a complete 
catalogue of these names and tell us what 
views were expressed by each officer and 
what decisk>ns were taken by each offcer. It 
is not correct to say that officers only ex
pressed views. Decisbns are taken. The 
PIB has taken a decision to recommend the

Air-Bus purchase. Who constituted the PIB? 
Let us have the names. Let us know where 
those offbers are now and what positions 
they are occupying today.

Was the financial package examined by 
the Ministry of Finance, in particular the 
Department of Expenditure? It is a very 
crucial questbn because the hon. Member 
Mr. Jaswant Singh has saki that there was 
Rs. 1,100 crores excess expenditure. Why I 
say this is that he is qubker than the CBI. 
Even the CBI has put the package at only Rs. 
500 crores. Mr. Jaswant Singh has now 
almost doubled the package and put it at Rs. 
1,100 crores. He is investigating at double 
the speed of the CBI and, therefore, he has 
arrived at Rs. 1,100 crores. If other Members 
will increase it by three times, he will find it as 
Rs. 1,500 crores. He will say Rs. 1,500 
crores is the package. I would like to know 
how was the financial package evaluated; 
who were the people who evaluated the 
financial package; and what did they say of 
the financial package involved in the Air-Bus 
transaction.

Sir, I envy the hon. Minister. He is in a 
position where having breached his own 
privileged sources, he cannot contain the 
flood any more. Here is an FIR which has 
been registered. I want to raise a question. I 
am no expert in this matter. I am really very 
bewildered by the course of events that are 
unfolding before our eyes. An FIR has been 
registered. As I understand the law, the 
investigating agency must file a report be
fore the court under Sectk>n 173 (3). Until 
then the investigating agency cannot share 
its preliminary conclusk>ns with anyone. What 
I would like to know Is: Have the CBI given an 
interim report? Have they given more then 
one interim report? Or have they given a final 
report? Has the final report reached the court 
on the basis of whbh the FIR has been 
registered and a copy of FIR was sent? Have 
you got a copy of the interim report? Sir, the 
hon. Minister, Shri Arif Mohammad Khan 
told this House and the other House that he 
has no sources to draw conclusk>ns about 
the irregularities except that that is entrusted 
to the Investigatbn. He is a single man and
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he has no sources excepft what the CBI is 
inv((stigating. Now. he is going to answer 
questions raised ^  Mr. Jaswant Singh. He 
must have some informotbn. Otherwise, 
how can he answer his q̂ jesttons?

THE MINISTER OF ENERGY AND 
MINISTER0FCIVILAVIATIQN(SHR1ARIF 
MOHAMMAD KHAN): How do you î now I 
am going to answer his questbns?

SHRI P. CHIDAMBARAM: If you are 
going to answer these questions, and share 
information which has been gathered, I would 
most humbly ask you: Is there one interim 
report or more than one Interim report or is 
there a final report of the CBI? Will you kindly 
place those re^rts on the Table of the 
House so that we will know what the inves
tigating agency has reported?

Sir. I woukl like to make one more point. 
Now that you have created a new precedent 
of discussing on the floor of the House trans- 
actk>ns which are under investigation by the 
CBI I sincerely hope that when you are in the 
Chair, or when others are in the Chair, you 
will uphokithis new precedent whbh is being 
introduced as an alternative model of gov
ernance and we shall, during this sessbn or 
soon after, discuss every single case whk̂ h 
is being investigated by the CBI, particularly 
the case involving Czech pistol deal. Let us 
discuss that case. Let us discuss the case 
involving tl)e Czech pistol deal, let us dis
cuss the case involvtng the murder of the 
Badminton player. Shri Syed Modi, that is 
being investigated. Please let us discuss the 
cases one by one. 1 wouM humbly impbre 
the BAC to eamfiark one or two days every 
week to discuss only the cases that are 
being investigated by the CBI so that the 
Ministers can come to us as weekly exercise 
and share with us the progress of investiga
tion in some of the most sensatbnal cases 
like murder of India's top badminton player 
and the Czech pistol deal which was made. 
Thank you.

SHRI A. CHARLES (Trivandnjm): Sir. I 
want to know whether the documents are 
placed on the Table of the House. Two

privileged Member-ofie Irom this, side and 
the other from that SMje-fiave quoted exten
sively from certain dooMnents, Mi^ I know 
whe^rtheae documejHshavebeenplaoed 
on the Table of the 1 want th«l the
copies of these ctooMWiiilts may be supplied 
to us.

MR. CHAIRMAN: They shoub have 
quoted from their own Intormatton that they 
have got.

SHRI A. OHARL€t:.Let the hon. Minis
ter clarify whetlwthetfei^ on record or not. 
He shouki clarify this before we proceed 
further. {Int^rmpition^

MR. CHAIRMAN: You made your point. 
You please sit down. The hon. Minister has 
not quoted that. You can verify lhat. Now. 1 
call upon Mr. Amal D«Ra to speak.

15^4 hra.

[SHRI JASWANT SINOH in the Chaii]

SHRI AMAL DATTA (Diamond Har
bour): Sir. this matter had been discussed 
earlier on 29th March in this House and we 
had at that time shared with the hon. Mem
bers whatever mformation each one of us 
had during the debate on that day. One 
month has approximately gone by since 
then. Unfortunately we are not much wiser 
than we were at that time. As a result, the 
debate today has been more or less a repe- 
titbn of what had been saki then, except that 
the Oppositbn patty has taken a stance 
where they want to stifle a det>ate of this kind. 
(Interruptions) You do not want to go into this 
debate at alt because you db not say any
thing about what is being saki. {Intenrup’ 
tions)

SHRI HARISH RAWAT (Almora): At 
that time 1 was one of the initiators, one of the 
movers of the debate.

SHRI AMAL DATTA: All right, let me 
have my point of view: (intemptions)TM is 
my Impression of the way you are conduct
ing yourselves in the course of this deiiate. I
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have heard your two speakers from the 
beginning to the end. Hon’ble Mr. Vasant 
Sathe and hon’ble Mr. Chidambaram were 
both against this particular debate and 
whatever little they said by way of Informa
tion to the House, that is just to show that 
they have some information other than what 
has been given.

SHRI K.S. RAO: You yourself are telling 
that it is a repetition, {interruptions)

SHRI AMAL DATTA: No, no. I am say 
ing that. Let me make progress. Sir, in the 
mean time two reports have been submitted 
to the Government, not exactly on the acqui
sition of these planes, but at least on aspects 
which are of great concern and interest to all 
of us and to a very large section of the public 
of this country, i.e., the two reports which 
have been submitted. One is the Report of 
the inspector of Inquiry on such and such a 
thing, who is an official of the DGCA, and 
another is the report by Air Marshal Ram 
Dass regarding the preparedness of the 
Indian Airlines for receiving these A-320 
planes. I saw a short mention of these re
ports in the newspapers that pursuant to 
these reports some arrangements for train
ing of pilots and crews are being made by the 
Indian Airlines. So, we would be very much 
interested to see what other contents of 
these reports are. They are nothing which 
cannot be shared with the Members of the 
House, they cannot be secret, they are not 
matters which are sub judice, they are mat
ters on which we can and shall, ultimately 
when we see them, form our own judgment 
and we are entitled to do so. I do not under
stand why the Government has not seen it fit 
to place these reports on the Table of this 
House beforethis debate took place. I should 
have thought that the debate couki have 
been postponed by a day or two and in the 
mean time when it was decided to convert 
this partk^ular business from a Calling Atten
tion to a short duration discussion, that step 
should have been taken^ I recommend that 
tor future.

SHRI VASANT SATHE: I agree wKh 
you that the reports are to be made available 
atong with ail these papers and let us post
pone discussk)n. (Interruptions)

SHRI AMAL DATTA: I agree with you. 
You want me to agree, (interruptions)

I am In favour of this Government for 
having taken a stance before the election 
and after that, that there shouki be freedom 
of informatbn. there wouki be right to infor
mat ton. If we cannot debate a particular 
subject of such concern to Members in this 
house and the public at large, after having 
the information which the Government al
ready had in its possession, admittedly these 
tow reports— I am on those now—shoukJ 
have been shared with us so that we wouM 
have been able to debate the matter much 
more knowledgeably as to at least the state 
of the plane or the reasons for accident or the 
state of preparedness of the Indian Airlines. 
We would have been wiser and we would 
have been able to debate all these aspects 
in a better fashion.

There are many things which I do not 
know whether the Government can or can
not share with us, but without them, if you go 
on debating this matter again and again, it 
becomes somewhat meaningless. We have 
all seen that there has ben irregularities in 
the procedure; at least that is what we have 
assumed because there was a committee 
and that committe was probably constituted 
by the Government under the Chairmanship 
of Air Marshal Dilbagh Singh. It had some 
experts and it had selected one aircraft. 
Now, how another offer came? Why it came? 
How was it evaluated? Why was it not evalu
ated by a similar committee? These are 
questk)ns about whtoh we knew nothing 
when we debated one month back an we 
know nothing one month later also when we 
are debating today. We would expect that 
something wouki come out from the Govern
ment because we are saying that there ib 
some irregularity in the procedure. This is 
the conclusion which many of the speakers 
here had arrived at. How do we know the 
standard procedure for the selectk>n of air
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craft? I am not Joining hands with tham in 
this; I am joining issue with the Government 
t>ecausetheGovernment has aduty tooomer 
before us and teii us about the standard 
procedure. I know there may not be any 
standard procedure for all. I have seen as 
the Chairman of PAC that in many matters, 
the Government has no standard procedure 
at all. If there Is none, then it is high time to 
come out and admit it. Then, they should lay 
down the procedure and make it known to 
everytxxly. If there is a procedure, they 
should be able to tell us about that proce
dure. Then only, we will come to know as to 
what has been foltowed, what is the discrep
ancy and how the procedure has been devi< 
ated. I think there is a lot of informatbn which 
should come from, the Government at this 
stage, so that we will be able to debate this 
matter î etter. There has been a disclosure 
that the Prime Minister had taken the deci
sion even before the Indian Airlines Board 
could take. There are certain other things 
which I find in the FIR. In the FIR, it is stated 
that the Indian representative of the French 
Airbus Industries sent the informatk>n on the 
23rd of August that the Airbus A-320 had 
already been accepted whereas the meeting 
of the Board of Director of Indian Airlines 
took place only on the 30th of August. So, 
seven days before, the representative of the 
Airbus industries gave a definite information 
that it had been accepted. Mr. Vasant Sathe 
has lent me his copy of the FIR, which I do not 
know is the correct copy or not.

SHRISONTOSH MOHAN DEV (Tripura 
West); If you have doubt, then do not use it.

SHRI VASANT SATHE: I cannot dis
close my source to you.

SHRI AMAt DATTA: I am not relying 
very much on this copy. But these are the 
things which are coming up. There have 
been some doubts even earlier also be
cause some of the information have come 
even before the crash of the Airbus, com
bined with the then prevailing politk:al at
mosphere in the country. We have come to 
know so many things about the allegations of 
oorruptk>n over the last three years from

1987. So many things have ben denied on 
the ftoor of this House by the then Govern
ment from this skle. So many of them have 
been proved conclusively as falsehoods. 
Therefore, there was such an atmosphere of 
susplck>n that everybody thought that there 
is something wrong in the Airbus deal and 
therefore there is something wrong in the 
Airbus. The two are not togicatly consistent. 
In the case of Bofors gun deal; the Parlia
mentary Committee found out that some
body took the commisston. As soon as the 
questton of commissbn came, the question 
of the quality of the guns also came. Now, the 
former Chief of Army Staff had saki that the 
guns are alright, but we have no other way of 
knowing it until we go to war, whk:h I hope we 
do not have to. Now , in the case of Airbus 
also, the same type of psychobgy prevails. 
As soon as a suspick>n came that there was 
some commission, everybody asked why 
there was a commission? H was because of ‘ 
the way in which the selection procedure 
was followed, in the case of first b t of air
crafts, there was a committee. But when the 
second unsolbited offer came, there was no 
committee; it was evaluated by a single man.

In the last debate on the subject, we 
came to know some additional Information 
which we got from the Minister. He said. 
'There was single man-cell.” before that, I 
perused in the newspapers that a cell of the 
Indian Airlines evaluated this but not a 
committee. The Minister made it clear that it 
was a single-man-cell, who was an officer, 
probably Director (Operations) of Indian 
Airlines, who was given this task. So, one 
man was given the task. He was' an officer 
and he might have been competent or might 
not have been competent. He might have 
been acting at somebody's behest or he 
might have been used his independent judge
ment. Why he took such a bng time, that is 
also not known. These are the things which 
raised suspicion and in this atmosphere or 
suspicion, there was.a loss of the confkienoe 
among the travelling public about the plane 
that there must be something wrong wHh the 
airaaft. There was something wrong fn the 
procedure of acquisitton of aircraft and, there
fore somebody had picked up this aircraft;
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the person responsible for it had not given 
enough consideration to the safety of the 
passengers; he was only interested in lining 
his own pocket. That is the kind of attitude 
which prevailed at the time of crash which 
then took place. Even before the crash, we 
were hearing the informatbn about the snags 
devebped here and there and the plane had 
to confie back and land. After that crash 
came, again one or two snags came with this 
type of aircraft and then the Government 
decided. In its wisdom—I think, it was a very 
wise decisbn—to ground the aeroplanes. 
Whatever Mr. Chidambaram might say about 
so many crashes had taken place and why 
those aeroplanes had not been grounded, 
the answer is, there was no suspicion in 
those days. The suspbion has come now 
because of the background in which the deal 
took place because of what had been hap* 
pening in the other foreign deals and so on. 
So, I do not mean only the Minister of Civil 
Aviation can do it. The Government as a 
whole must establish a procedure wheret̂ y 
this kind of suspbk>n which is going to arise 
again and again in the case of deals with 
foreign countries, that there must be suffi< 
cient guarantee and safeguard, sufficient 
openness so that we can also, if any Member 
of Parliament is interested, can go and see 
what is happening. What is the procedure of 
seiectbn, whether it has been properly 
evaluated; whether contract has been prop
erly drawn up? Why alt this must be kept as 
secret? I can understand that in Defence 
contract, some amount of secrecy is re
quired. But it is too much secrecy. The power 
of keeping these things away from the public 
and the representatives of the pubik: has 
given the bureaucracy and those who guide 
them- the politk^l superiors-4he opportu* 
nity to indulge in conruptk>n. That is why, we 
say the Government must be an open Gov- 
emment. That is why, today I demand that all 
these paper must now be placed before us. 
The Government must redeem its pledge of 
openness, pledge of right to informatbn 
today. This deal is one of great concerns to 
the people. What is going to happen? The 
GovemMent has sab they are not going to

fly this plane until It is cleared by the court of 
Inquiry sitting in Bangabre headed by a High 
Court judge, (kitenvplions)

I think, the present Government stand in 
this respect in grounding these planes has 
been the correct step and there cannot be 
any quarrel In the way, Mr. Chidambaram 
t r i^  to present his case againstgrounding of 
the planes, which is quite absurd. The Gov
ernment cannot discharge its responsibility 
when there is so much bss of confbence in 
the plane itself. Well, they can even do 
without these planes. I have suggested that 
last time but the hon. Minister db not accept 
my suggestbn. I sab, so far as the optbns 
are concerned, we can cancet the optbns. 
We cannot sustain any bss because if the 
planes are so much in demand, somebody 
will take them off the Airbus Industry at a 
prbe which we are oblige to pay and even 
more, even at a higher prbe.

SHRIHARISH RAWAT: This is the real 
intentbn of creating this whole trouble.

SHRI AMAL DATTA: I do not know. I 
say that if this is the positbn there cannot be 
any questbn of loss. They themselves say 
this. Mr. Chbambaram gave the figure of 
572 and odd orders for these planes still 
pending. In that case it will not be diff butt for 
us to sell off our planes without suffering any 
bss because of loss of confidence. That 
confbence can be restored only t>y Court of 
inquiry. Unless that is done, the Government 
must not buy the planes. That is all. I again 
beseech the Minister because it is his deci- 
sbn 'to make all the papers available to us, 
partbularfy the files regarding the acquisi
tion of the planes, to some extent out of 
whbh this FIR has been drafted. This will 
albw us and will help us to appreciate the 
circumstances t>etter and to what extent 
there coub have been these irregularities in 
the seiectbn and in the entering into the 
contract with the Airbus Industries. This will 
also help up to ascertain what extent this 
country*s interest has been sacrificed; to 
what extent imaginary purchases have been 
made of the plane which was not there, of an 
engine whbh was not there. We must have
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all those papers. I would again request the 
Minister and in that request I join hanids with 
Shri Sathe that the papers have to t>e be 
made available to us now so that there can 
be a meaningful discussion of all the aspects 
of this acquisition and then continuation with 
these planes.

SHRI A.fJ. SINGH DEO (Aska): Mr. 
Chairman, Sir, while listening to the hon. 
Members from the otherside, I am reminded 
of a story in Oriya, **Deul bheetare kiye, 
Moon Kadil khai nahi" Probably, Mr. Chair
man, you will not understand it. but If the hon. 
Speaker had been there, he would have 
understood it. I would explain the story. 
There was a poojary in a temple. He put 
some plantains for the Bhog. To answer the 
nature's call he had to go out and so his 
assistant was there. The poojary asked his 
assistant to look after the Bhog. After having 
come back he saw all the plantains were 
eaten away. Finding this, he asked him as to 
who came to the temple. The Assistant said 
that he had not eaten the plantains. So. the 
reply was; He had not eaten the plantains. 
Out hon. Members have started arguing 
about this deal. We are demanding that an 
inquiry should be made and the irregularities 
should be exposed. We should know if any 
under-hand dealing has taken place Sud> 
denly, they say: “No, we have not done 
anything. We have not taken away anything. 
We have not taken any commission." So, 
that is the unfortunate attitude of our friends 
there.

Sir, another hon. Member from the other 
skie is talking that this Government is having 
collusion with the other Members and ex
posing files, documents and other things. 
There is a dictum when we are in the Oppo
sition, we oppose, we expose and we de
pose. So. we have deposed them. We have 
opposed them also So, whether we are in 
the Government or Opposition, we must 
expose every single act that has been com
mitted by the then Government. If there are 
irregularities, they are against the interests 
of the nation. So, we are trying to expose 
those irregularities now. I would beseech our 
hon friends on the other side that they

should not have any objectbns in this re
gard. They talk of witch-hunting. We are just 
going Into the irregularities of this deal. But 
this witch-hunting, this scandal has not iseen 
fabrbated or created. It Is there on record. 
That is why* we are denianding that that 
shouki be properly investigated. 1 wouM like 
to remind Xbm that they tried to create 
evkience, they tried to falsify the records. 
They went to some Ifttid Island of St. Kitts and 
tried to create records where Shri VIsh- 
wanath Pratap Singh and his son alleged to 
have got the fantastk; amount. Who created 
that record? You are creating records. When 
we think of that, we cannot imagine that your 
can stoop to such a bw ebb to denigrate you 
position. Now it is a fact and everything has 
been rough to the debate in this House. And 
you say; we are doing witch hunting, it is 
most unfortunate. The whole thing is that our 
friends on the other side have made a lot of 
comments abouVthe technicalities of this 
whole thing. Since the technical people have 
given a bt of certificates and they have 
praised it and they have not said anything 
against it, we shoub not say anything against 
It. But when this Airbus came into being, 
when it was purchased, when it was brought 
into line, the Indian Aircraft Engineers'Asso
ciation warned the Government in Novem
ber 22 that this was not a proper plane to be 
purchase and we should not fly that in Indian 
conditions. This was said on 22nd Novem
ber.

PROF. N.G. RANGA (Guntur): Of whteh 
year*̂

SHRI A.N. SINGH DEO; Last year, that 
is 1989. it is a fact that the Indian Aircraft 
Engineers' Associatbn who are experts in 
this line have opposed this very introduction 
of this fleet of airbus. Our friend was referring 
to the case of getting certificate from the 
Federal Aviatbn of America which is su
preme in this line which passes the supreme 
certificate for the whole world, to whbhevrr 
country they have that plane. You cannot fly 
the plane othenvise. That authority was ini 
tially reluctant to give certificate to this A320. 
After a k)t a pressure, they gave the Ibence 
to this airbus to fly.
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SHRIHARISH RAWAT: Pressure from 
whom and when?

SHRt A.N. SINGH DEO: Not from your 
Government. From the airbus company. The 
whole point is that, our friends have said that 
due to one accident, the whole fleet of airbus 
have been grounded. There have been so 
many accidents involving other planes, but 
nothing has been done, t will give you an 
illustration. When you are married to some
one for years who is your wife, you can 
tolerate here when she goes out a little or 
when she makes some mistake, but when 
you get married to a girl, a young girl and 
marry her through some underhand transac
tion without knowing what disease she has, 
naturally, this creates a lot of suspicion. 
Naturally, you will have to ground it. Why do 
you compare the airbus with boeing? We are 
not talking of old airbus. We are talking about 
Airbus 320 and not the old ones which have 
been there for a long time in India. We are not 
talking of Boeing 737 and 757. We are talk
ing of the Airbus which was purchased under 
peculiar circumstances. That Is what is cre
ating suspicion. The point is that, under what 
condition was this purchased*? Secondly, 1 
would like to make one point. When there 
was an accident in France during the Air 
Show, even the Franc Union Syndicate de 
personnel Navignt T echnique Airmen’s T rade 
UAion in France has demanded that A 320 
should be grounded and should not be made 
to fly in this country. This is another engi
neering firm of France which also demanded 
that this should be grounded, inspite of the 
fact that there are so many technical difficul
ties where the pilots do not know what is the 
pay*load'Whether it is 22 tonnes or 18 ton 
nes or whether it should take so many pas
sengers and so many tonnes of load-this has 
been purchased.

A decision was taken already to pur
chase aircrafts. Suddenly the then Prime 
Minister goes to France-and I do not know 
what happens there-comes back and we 
find that the whole exercise that was going 
on for four years got changed overnight and 
a decision taken to purchase A-320 aircrafts. 
The circumstance under which these air

crafts were purchased Is creating the suspl- 
ck>n. Also there are doubts about the techni
calities of this aircraft.

That is why it is the right of the Members 
to know everything. As Members we have 
brought it for discussion; the Minister has not 
brought it for discussion. So, I would request 
the hon. Minister to apprise not only this 
House but also the nation as to what are the 
oonditbns under which these aircrafts were 
purchased.

[Translation]

SHRI HARISH RAWAT (Almora): Mr. 
Chairman. Sir, some questions were raised 
when the Airbus A-320 crashed and we 
hoped that the hon. Minister wouki give 
appropriate answer to them and clear the 
doubts. We raised those very questbns in 
this session itself. When a discussion on this 
subject took place. The fundamental ques
tion was that whether the aircraft which we 
had purchased was technically sound and 
whether the air-worthiness of this aircraft 
was evaluated as per the procedure laid 
down for it? Ai that time also, I wanted to 
know from the hon. Minister the names of 
those countries which had given the A-320 
aircraft the certificate of air-worthiness. As 
examples, my friends have mentioned the 
names of some countries including Canada, 
United State of America, Great Britain, Ger
many, Netherlands, Jordan etc.. which have 
issued air-worthiness certificate in its favour.

Mr. Chairman, Sir, while the interest of 
Airbus is identified with European interest 
and the interest of Boeing is kientrfied with 
Amerrcan interests, and as such there is a 
business rivalry, yet the supreme technk^al 
authority of the United States, Aviation 
Evaluation Authority has declared A-320 
aircraft as safe for operations in that country. 
We wanted to know whether in our country, 
a proper evaluatbn of its airworthiness had 
been done or not? I would also like to know 
whether the pilots, whom we expected to fly 
these aircrafts were adequately trained or 
not? Were the airports from where these 
aircraft were to be fbwn, were technicaily
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wall equipped or not? Was the process of 
making them well-equipped within a speci
fied time initiated or not? There is yet another 
question which requires elucidation as to 
whether this aircraft cost us more or less 
than the Boeing aircraft. Along with this 
arises the question whether this aircraft that 
we have purchases is cost effective or not or 
whether it is a futuristic aircraft or not? But it 
is a matter of greet regret that the hon. 
Minister has deliberately ignored technical 
soundness aspect of the aircraft. He has left 
It out, not out of ignorance, but an effort was 
made to ignore it deliberately because the 
hon. Minister has come to l<now that the 
Committee that he had constituted has not 
raised any finger at the technical aspects of 
this aircraft. Apart from this, even those 
officials through whom an inquiry was con
ducted have also recognised it as a techni
cally sound aircraft. On the basis of the 
information received, it can be said that no 
fault regarding the technical design of the 
aircraft has come to light. Therefore, before 
the hon. Minister and the Government. I too 
am going to say the same thing, which hon. 
Shri Amal Datta and his other friends sitting 
there had mentioned, as to why the Con
gress party was trying to evade a discussion 
on it? This is not the truth. In fact, we were the 
first to demand a discussion on this subject 
and this can be verified from the records of 
the House but today our suspicions were 
confirmed by the manner in which you made 
an effort to brig that subject in the form of a 
Calling Attention under Rule 197 and its 
wording and that suspicion was further con- 
firmed when our hon. friends pursued only 
one aspect of questioning. It has been con
firmed that an attempt is being made to 
separate the two issues, viz., the technical 
competence of the aircraft and the purchase 
of the aircraft, from the various aspects of the 
whole issue, so that political mileage could 
be derived by creating a misunderstanding 
about the purchase of the aircraft. There
fore, in violation of all the rules, an effort has 
been made to impose a discussion on this 
su i:^^  the House. On the basis of a 
sinister alliance, an effort was made to im
pose this discussion in the House, without 
paying any heed to the rules under which a

discussion could be held. But« despite aN 
this, we would welcome any amount of dis
cussion on this Issue tf the Government is 
not satisfied with today’s discussion and it 
feels that still some more misunderstanding 
needs to be created, which It failed to do 
today through its statements and through 
the oratbn of Its allies, then it is free to initiate 
another discussion on this issue and we 
would welcome it. My friends have discussed 
this issue in detail and I would like to mentbn 
two three things more. We would like to say 
that it Is not a question of running away from 
the discussbn as alleged by them. In fact, 
we wanted a discussk>n on this subject, but 
the Government, in a conspiratorial way, 
wanted to take an initiative by imposing this 
discusston. The motive behind is to create 
some misunderstanding. The hon. Minister 
wants to escape from the responsibility for 
demoralising the civil aviation industry and 
for the bss that is being suffered by the 
Indian Airlines as a result of the hon. Minis
ter's decisbn to ground the entire Airbus 
fleet. Therefore, In view of this, I would like to 
know from the hon. Minister the number of 
fatal air accidents that have taken place and 
whether decision was taken to ground all 
those partbular aircraft after conducting 
inquiries into the cause of accidents, during 
the perk>d from 1953 till date? Did similar 
accidents take place in other countries also? 
Has the Internatbnal Civil Aviation Organi
sation issued any guidelines in this regard? 
Has the decisbn to ground these aircraft 
been taken on the fc>asis of those guidelines?

Mr. Chairman, Sir, the second thi^g I 
would like to know from the hon. Minister che 
type of snags that are notbed new aircraft 
are Inducted. Let us also get acquainted with 
them, please be kind enough to enlighten \ js  

regarding the record of those snags. Lastly, 
you have formed the Ramdas Committee 
under which you want to partly coverup your 
decisbn of grounding these aircraft and partly 
on the basis of terms and conditbns lab 
down while purchasing the aircraft. I woub 
like to know those terms and conditbns. You 
are making several excuses for not discbs- 
ing those terms and conditions. What were 
those terms and conditions? As emphasised
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by att of you trianda hara, what was the 
taoMcai backgroim^el tha mambars of that 
comfmitlaa? You jiiaaia tatt us about tha 
taehnicat compatanea ol thoaa paopta who 
wara assigned such an important work.

Mr. Chalrmaitr Sir, t^ ifioa llrnpd ilan t 
factor is that thisi#aiiai(NiMa^ givan a cartifi- 
cata of airwoithinaia byr tha Dtractor General 
of Civil Aviation without which it cannot be 
put into operation. So I would like to know the 
name of that Diraisior General, who issued 
the certificate of airworthiness to Airbus A- 
320 and the engine 2500. because he is the 
only competent aiiiliority to issue a certifi
cate of ainfvofthinaaa You took the decision 
to ground the entii<e Aiit^us ft^et. This means 
that you appreheriiM some shortcomings 
in the aircraft of Hia kstdian Airlines. So. 
kindly tell us whatlter any administrative 
action against tha person who gave air> 
worthiness certifk»ale was taken or was he 
required by you?

Mr. Chairman, Sir, Arif Mohammad Khan 
is my friend and \ have great regard for his 
sincerity and sha0 intellect. Therefore. I 
wouki like to tell him that today the whole 
country expects one thing, i.e. the hon. 
Minister should kindly tell us as t̂o the loss 
being incurred by the Indian Airlines as a 
result of grounding of the Indian Airlines fleet 
of Airbus and how is It going to be compen
sated? Because it seems from the state
ments made by some of the Members of 
your party that private parties are ready to 
buy these aircrafts, if this industry falls. It is 
our apprehension that some people thought 
of creating an atmosphere against this air
craft forcing the Government to sell these 
aircraft so that the private parties may take 
advantage of it. The decision of grounding 
the Airbus fleet that you are defending here 
is neither supported by the Board of Direc
tors of Indian Airlines nor the Union Cabinet 
because the entire responsibility rests on 
your shoulders. The onus of proving that the 
decision to ground the aircraft was correct 
and that it was a technically sound decision 
rests on your shoulders. The loss that Indian

Airlines is suffering is attributed to your 
deoisbn. Sir. we shouki be cautious enough 
to see to it thsh an industry which has been 
able to stand on rts own with great difficulty, 
an iî dustry whkih is going to compete with* 
other such industries of the worki^ an Indus
try wh»h was oompeting with the advanced 
airlines of the wortd with a professtonal out
look, is not get ruined. During the course of 
discussbn, last week a B.J.P. member* 
suggested handing over of the operations of 
Indian Airlines and Air India to private par
ties. It shogid be albwed to happen that due 
to a decision by a person like you, who 
believes in the kieology of Pandit Nehru and 
Shrimati Indira Gandhi, the Indian Airlines, 
which is symbol of our socialist commitment 
is sold to private parties. Indian Airlines 
should not fall a victim. Therefore, I would 
like to tell you that if you admit the mistake of 
taking that decision, we will support you. You 
please stand up and admit it instead of 
creating doubts about this purchase and 
trying to hide the undesirability of your deci* . 
sion.

SHRI SANTOSH BHARTIYA (Far- 
rukhabad): Mr. Chairman, Sir, I am repeat
ing what I have sakl in the Press. I am 
conscious of the fact that I am speaking 
amidst some very good iawyjsrs. I do riot 
know what woukJ have happened to the 
Congress (I), had these 4-5 lawyers not 
been here. The grand old man of the House 
IS present in the l̂ ouse and he is witness to 
all the crimes and sins. But unfortunately he 
is in the Opposition and fortunate!/1 am on 
this side. Sir, we are not'here to act as 
advocates for the Boeing Company or the 
Airbus Company. Somebasicquestions have 
arisen following the death of passengers in 
the air crash. One who ridicules the matteror 
does not consider kickbacks from foreign 
companies a serious matter is committing a 
cnme against the country. Hon. Members 
are not participating in this discussion to be 
a party to this crime but to find out who is 
guilty. An investigation should be conducted 
even if there is an iota of doubt about such 
deaths. I am going to ask some questions 
from the hon. Minister and wouki like him to
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ao8W«r in Yes or No.

is it true that the Boeing Company was 
given aletter of Intent after the laying of the 
Dilbagh Singh Committee Report?

Is it true that the offer of the Airbus 
company was received after this Letter of 
Intent was given?

Is it also true that when the offer was 
received the design was on paper only and 
it was guaranteed that the product is excel
lent?

is it true that the Airbus company gave 
a guarantee in respect of items which had 
not yet been manufactured and the erstwhile 
Cabinet accepted

Is it true that no Committee was set up 
to consider the acceptance of this offer but 
only a cell was set up and that too a one>man 
cell?

Is It also true that Captain Bhastn who 
continued this one-man ceil was a close 
friend of an Avro pilot who later became the 
Prime Minister of this country*̂

Win the hon. Minister be pleased to 
State When did Indian Airlines tal̂ e a deci
sion to buy the A>3t0 Airbus'? Is it true that 
this decision was taken much in advance 
and the inquiry held subsequently was a 
mere eyewash'? I would also like to know if 
the Janata Dal after coming into power has 
fixed responsibility for this one-year period 
delay'? Has the Government found out who 
is responsible*?

Is it true that the former Prime Minister 
told the French Prime Minister that if some 
flexibility is shown

[English]

a deal can be clinched.

ITransfation]

To what extent was flexibility to be shown

and who was to receive the kickbacks? Were 
other airlines In favour of canoelling deals 
with Airbus company as they suspected 
defects in the aircraft’s engine?

Is the C.B.t. investigating into the com* 
pFicity of the former Prime Minister in this 
affair as the primary stage of this deal was 
formulated by the Prime Minister's Office?

Will the findings of this investigation be 
telecast over Doordarshan?

Mr. Speaker, Sir, I agree with your 
demand to lay the relevant papers on the 
Table of the House. It is a questk>n of ground
ing the entire fleet. I am sorry to say that the 
previous Government and its Prime Minister 
have made this country a testing zone for a 
foreign company manufacturing aircrafts. 
Surely there has been some corruptk>n in 
this deal. The company made India a testing 
ground and played with the lives of the 
people to establish a worki market for its new 
aircraft. All the relevant papers shouW t>e 
lakJ on the Table of the House. What gener
ally happens with poor natk>ns, has hap- 

'pened with us also. I would like to know how 
this deal was struck.

In the end I wouki like to thank you but 
I am sad to see some hon. Members speak
ing about this.alrcrash and the deaths of 
passengers ir\,a light-hearted manner. Their^ 
attitude is ind iM  shameful. Their reactbn to 
this accident Is most unbecoming of their 
status and cannot be described in ^ rd s . 
With these words I conclude.

I*

[English]

MR. CHAIRMAN: I wish to let the House 
knowthat afterthe inten/ention by Shri Kamal 
Chaudhry, the hon. Minister for Civil Aviation 
will reply to the debate.

Shri Kamal Chaudhry.

SHRI KAMAL CHAUDHRY (Hoshiar- 
pur): Mr. Chairman, Sir, thank you for altow- 
ing me to participate in this debate. Most of 
the points have been covered. I have been a
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professional mysetf in the same field and 
would not repeat the points that have been 
made by other hon. Members. I would basi
cally try to cover this particular flight and the 
accident.

16.13 hrs.

[DR. THAMBI DURAI in the Chai^

This flight 1C 605 was bound for Banga> 
lore and the aircraft Airbus A*320 crashed on 
14.2.1990. As is normally required, a court of 
inquiry was immediately ordered by the 
Ministries byt unfortunately just after five 
days, the aircraft was grounded on 19.2.1990. 
And it has been seventy five days that this full 
fleet has been on the ground and its pilots 
are not flying these aircrafts. lAC is incurring 
a heavy loss amounting to crores of rupees 
per day.

A discussion under Rule 193 did tal<e 
place on 29.3.1990. It is unfortunate that 
today’s day has been chosen again by the 
Government, maybe to try some more mud- 
slinging in order to cover up what wrongs 
had been done by the Government. It was to 
come up in the form of a Calling Attention 
motion, where only one side was to speak. 
Fortunately, the Chair did give a ruling and 
allowed the Opposition Members also to 
participate.

Now, this aircraft is one of the most 
modern aircrafts of its type, that is, medium 
range and medium body aircraft. It has a 
good fuel economy in terms of number of 
gallons consumed per kilometre per passen
ger seat of aircraft. It has good passenger 
comforts, it has all-weather flying capability, 
it can fly in adverse weather, it has futuristic 
design, that is, it is capable of lasting for next 
twenty years or so without becoming obso
lete or even obsolescent.

tt has a fly by wire transmission system 
where transmission is done by electrical 
pulses: it means that transmission can take

place In micro seconds. It has a oomputer 
system. It Is backed up by two more com
puter systems, tt moans if one fails, the 
second will take over; if the secondfails, then 
the third will take over. So, there are no 
chances of things going wrong. It has a 
capacity to go optimum without over-stress- 
ing the aircraft. That is the main importance 
of this modern aircraft.

About this partksuiar aircraft. Gapt. 0. A. 
Fernandez was flying the aircraft, and it was 
his first route check for command endorse
ment under the supervision of Capt. Gopujkar, 
check-pilot of A-320 aircraft. It is very rele
vant to this particular accident; that is why I 
have mentioned it. The pibt was on a Very 
High Frequency Omni Range (VOR) Radar 
Approach at the Bangabre Airport. It was 
identified 42 kms short of the runway and it 
was supposed to be a visual landing. Things 
went on fine, but the pibt did go wrong; he 
had failed to carry out certain checks. Till 
about 35 seconds short of the crash, things 
were fine. But the aircraft was slightly flying 
high with high speed. Obviously the throttle 
had come down. But in order to intercept 
proper guide path, the speed was reduced 
and it had started coming down; it continued 
to come down below the guide path and the 
speed was being reduced. What has hap
pened is this. He (the pilot) did not take 
proper action till 24 seconds short of the 
accident. The check-pikst (Gapt. Gopugkar) 
told Capt. C.A. Fernandez about the de
scent; and 21 seconds short of the accklent, 
he had again mentioned about keeping the 
flight director’ off, because his own flight 
director was not put off. Then 17 second 
short of this accident, Capt. Gopugkar had 
mentioned about it although he himself dkl 
not do so. Capt. Gopugkar shoub have put 
oft his own Flight Director at this stage. Then 
he had also realised that he was still on the 
auto^pilot; he had also mentbned about it to 
him (Capt. Fernandez) 12 seconds short of 
the accident. The pibt was too late. By the 
time he realised that it was too late, he had 
opened the throttle. But computer wouM 
take its own time. There was a delay of 0.5 
seconds which was absolulely correct for 
the engine.
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The Inspector has mentbned in his find
ings that there was nothing wrong with the 
aircraft; proper checks were carried out. He 
has specif icafiy nfientioned that this was the 
fault of the Capt and his No. 2 also, t)ecause 
at that stage Altitude Acquisition Mode was 
activated indicating that a selection on the 
FCU panel was close to 'Minimum Descent 
Altitude’ of 3270 feet. For an air field like 
Bangalore, it should have been selected to 
6000 feet.

As far as this accident Is concerned, 
only one thing has bean mentioned in the 
recommendations. That also does not re
flect anything on the aircraft. That is, a pro
tection should be available to ensure that the 
Open Descent Mode is not engaged below
1,000 feet on the Radio Altimeter. Whenever 
any accident takes place, pilots are liable to 
go wrong. If they feel that there could be a 
repetition of this mistake, some restriction is 
imposed so that this is not repeated by other 
pilots. The same recommendation was also 
made by the National Transport Safety Board.

In addition to my normal flying in the 
Indian Airforce. I had also been a Flight 
Commander, a Unit Flight Safety Officer, a 
Station Flight Safety Officer of fon /̂ard bases 
in the eastern and the western sectors. I 
have had the opportunity to induct a new 
aircraft in the Indian Airforce in 1982, that is 
Mig 23. And prior to that in 1979*80 we had 
gone in for conversion of a Flight Squadron 
from an old aircraft to a new aircraft. We had 
given training to our pilots. Picking up the 
best pibts from the Indian Airforce and pick
ing up the best ground crew all over from the 
Airforce to induct a new aircraft. Be it Mig 21, 
be It Mig 23, Mig 29 or Mirage 2000. It is 
unfortunate that it had been mentioned by 
some hon. Members that these aircrafts are 
too sophisticated for India to fly. These two 
Fighter aircrafts which I had mentioned. Mig 
29 and Mirage 2000 are the best available in 
the world. I will say that they are much mc^e 
sophisticated aircraft than this particular 
Airbus A>320. Our Indian pilots and ground 
crew are absolutely capable of flying these 
aircrafts and maintaining them. People did 
ask me a question, what couW have gone

wrong, on the day off this acckient. With my 
experience. I had said exactly the same 
thing that was mentioned in the report by the 
Inspector of Accidents, that there is a likeli
hood of the plk3t going wrong where he was 
on the radar control approach and he could 
have k>een on the auto pitot and he has not 
taken over manually.

We have had enough of mud-slinging 
for the last two years, especially in the last 
four months. But things are going wrong and 
they will go from bad to worse. I knowthat the 
hon. Minister is very capable and 1 have 
known him for years. I do respect him and 
like him... {Interruptions) I am sure all the 
notes which are being exchanged between 
his Ministry and the Prime Minister's Offbe 
wouki be stopped and he will take his own 
decision and prevent the loss of crores of 
rupees per day due to the grounding of this 
fleet. This fleet has been on the ground for 
the last seventy five days. I know that the 
Indian Airlines Corporation is already in a 
tight spot... (Interruptions) I am quite confi
dent that the Minister will finally intervene 
and tell the Prime Minister's Offbe that he is 
going to start operating these aircrafts... 
(Interruptions)

SHRI P. CHIDAMBARAM (Sivaganga): 
Indian Airlines has said that they will not take 
the decision to resume the flights because 
the decisbn to stop the flights was taken by 
the Minister. It is public knowledge Sir... 
(Interruptions)

SHRI ARIF MOHAMMAD KHAN: He 
can give his opinion. When it comes to 
public, he has no authority... (Interruptions)

SHRI P. CHIDAMBARAM: Indian Air
lines has said: “We have not taken the deci
sion to ground the aircrafts. We can not take 
the decisbn to resumethef lights. Therefore, 
the Minister must take the decision. They 
have sent the file to him twice... (Interrupt 
tions)

SHRI ARIF MOHAMMAD KHAN: Isthis 
your viewpoint?
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SHRI P. CHIDAMBARAM: This is the 
viewpoint of tho pubKc.

SHRI ARIF MOHAMMAD KHAN: What 
have you got to do with public point of view 
on this?

SHRI KAMAL CHAUDHARY: The first 
point I mentioned about loss of crores of 
rupees per day. The second thing is incon- 
venience to the passengers who want to go 
from place A to place B. Thirdly these aircraft 
are on the ground. I know the difficulties of 
keeping an aircraft on the ground especially 
af ine. and serviceable aircraft on the ground. 
Even the engine has to be inhibited. That is, 
the full fuel system is to be drained out; the 
oil istobeindCicted into the aircraft system so 
that it does not corrode, does not rust and 
does not create problems. Various checks 
are repeatedly carried out, maybe weekly or 
fortnightly or monthly. And when the aircraft 
is going to be finally put on the line, all these 
checks are repeated again. It costs a \o\ of 
money and wastage of bt of manhours. 
Finally, the pik>ts will start losing their li
cences. They have to keep flying regularly. I 
can well understand the present predica< 
ment of the Airlines in trying to keep these 
pitots active and their licences valid.

I will conclude by ohce again requesting 
the Minister not to get carried away by these 
pressures which are being put on him by 
maybe the Prime Minister's Office and other 
friends of his on the left and the right, who are 
trying to sustain this Ministry, and he will 
immediately commence operation of this 
Airbus A-310 fleet.

With this words, I conclude.

SHRI SAMARENDRA KUNDU 
(Balasore): Not that I participated in the 
debate earlier on this subject I am rising to 
speak here. I am really distressed to hear the 
speeches made by the Opposition benches. 
I do not know whom they are going to defend 
Perhaps, they are going to defend their for
mer Prime Minister, but they miserably failed. 
And now they are thoroughly exposed pub
licly They argued as if thoy are argumg ̂ or a

company. They $aki that the Airbus A-320 
had been soki to so many countries; Its 
engine was In perfect conditbn. it is futuristic 
etc. etc.

The two points are involved. I must 
earnestly request the hon. Members from 
the Opimition to bear with me that the 
charges of corruptton are above persons 
and parties. Let these be thoroughly dis
cussed and analysed. If this Parliament and 
the country cannot do this, then where will it 
be discussed and analysed? You know that 
one Prime Minister of Pakistan had to lose 
his job and perhaps sent to jail because he 
made a shady deal. I do not draw any nexus 
from that towards our former Prime Minister, 
but this is a fact.

I am really sorry to say that Mr. Sathe 
has said that these f elk>ws go on spreading 
rumours and want to malign the former Prime 
Minister. But when the gentlemen himself is 
getting maligned, who else can do this? If 
you want to kill yourself by committing sui
cide, can anybody save you? This is the 
position.

Let us not mix up two things. One is 
about hush hush deal and the other is cor- 
ruptbn charges.

PROF. MAHADEO SHIWANKAR 
(Chimur): I am on a point of order. There is 
no quorum in the House.

MR. CHAIRMAN: Let the quorum bell 
be rung.

MR. CHAIRMAN: Now. there is quo
rum. Let Mr. Samarendra Kundy continue.

SHRI SAMARENDRA KUNDU: So. 
these are the two aspects of the whole 
question. One is about the corruption charges 
and another Is about hush hush deal. It is 
true that had the accident not taken place 
where 90 lives were lost, perhaps these 
corruption charges or the hush hush deal 
would not have come open. These are two 
things, but let us not try to confuse one with 
the other. Now, about these con'uptbn



561 Disc, under Rule 193 VAISAKHA13.1912 (SAKA)
Irregularities in A-320

Ak4Hi$Deal 562

(Sh. Samarendra Kundu]

charges. I do not want to repeat. But, Prof. 
N.G. Ranga says with hands on his chest 
that it has not created any suspicion in his 
mind. Between August. 1984 and August.
1985 all that took place after the Cabinet 

-passed. Letter of intent was fair. Then, unso
licited offer comes from the concerned party, 
let him say that it has not created any suspi
cion. If it is correct, then it must be enquired 
into and even politician and officer both of 
them should be booked. Shri Vasant Sathe 
support the officers and Shri Chidambaram 
support the politicians. So, this House must 
demand a thorough enquiry Into the corrup
tion charges. I am the last person to go in a 
plane until and unless its air-worthiness is 
cleared by the highest officers.

In order to advise to the Parliament also 
here Shri Chidambaram also quoted the 
report of the Inspector of Accidents. I do not 
know whether Inspector of Accidents has 
made certain reports. The Inspector said 
that it is not due to the fault of the pilot. Now, 
in view of the opinbn of the inspector and in 
view of the Aeronautical Engineers Associa
tion, who had said three months ago that it 
woukJ be dangerous to fly in this plane be
cause it might cause a mishap as It had 
happened. In view of this, I would like to 
know whether Government of India is going 
to operate again this plane. I would like that 
atleast Government must thoroughly exam
ine and see its air-worthiness. They must be 
satisfied and only then they shouki give 
green signal for the plane to take off. Every 
week, every month we must be tosing tonnes 
of money. But, in one such hush hush deal 
that clinched if you are able to point out 175 
crores of money which is given as kbk back 
money, then perhaps no officer or politician 
will have oourage to play with the money of 
the poor people in the country. Therefore, 
the demand must be forceful. This demand 
is diluted when I read in between, if I analyse 
the speech of the main speakers on theother 
skle. I am really sorry. Therefore. I wouM like 
the Government shouW go through the en
tire case to see whether there Is a prime-

fediecase, FIR Is not filed in a court usually. 
FIR Is fHed before a polce officer In a police 
station from a prima facie case. He does the 
investigation and if you go on telling every
thing about the investigation, then nothing 
will come out.

Everybody--4he Air-Bus company, the 
Boeing company-Hs trying to gain over 
certain things and Is trying to see that the 
truth is not disdosed. I am not going into the 
documents, but here Sathejl made quite a 
fuss about the report of the Federal Aviatk>n 
Authority. He quoted the Federal Aviatton 
Authority. I just quote here one sentence: 
"The FAA had serious misgivings about the 
sophistlcatibn of the technotogy being used 
in the aircraft. It argued that *man shouM 
control the machines and not vice versa’. But 
after tremendous pursuasbn by Airbus In- 
dustries*’--M r. Sathe. Mr. Chidambaram, 
kindly bear-—"... after tremendous pursua- 
sion by Airbus Industrie, It relented and gave 
the certifk;ate to the manufacturers.” You 
see. Sir, I want a tk:ket to get into the plane. 
In such a disputed report, how do you ask me 
to get into the plane? Sir, I bebng to a trade 
unk>n organisatbn. a workers* organisatk>n.
I thought it appropriate to quote a few lines: 
*The Unbn Syndicate de Personnel Navi- 
gant Technk^ue, an airmen's trade union in 
France, has demanded that all the A-320 in 
France be grounded until the lirst indk:a- 
tions' of the cause of the Bangalore crash 
are available.” Sir^the Bangabre crash has 
created some sort of a problem, all over the 
world, h has shocked the entire world, tt has 
become a gk>bal problem now. It is not a very 
easy thing that you just go on defending and 
say that you are defending Boeing or we are 
defending Air-Bus. We are not defending 
anytxKfy, we are defending the interests of 
the people. We are defending the safety of 
the passengers and if there are some losses, 
the country will see who are responsible for 
creating those losses. It has been argued 
that it isbeing^iventotheprivatesector. You 
should be thoroughly disilHjsbned that it is 
not going to be given to the private sector. H 
this sector is further strengthened, more and 
4nore profit will fftow. But the people like the 
supermostand, atthe same time, theoomip-
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tion must be unearthed. Whoever is respon
sible. must be punished.

THE MINISTER OF ENERGY AND 
MINISTEROFCIVILAVIATION(SHRIARIF 
MOHAMMAD KHAN): Mr. Chairman, Sir, 
first I would like to thank the hon. Members 
Shri Devendra Prasad Yadav, Shri Vasant 
Sathe Ji, Shri Bhabani Shankar Hota. Mahen- 
dra Singh Pal Ji. Shri Jaswant Singh Ji, my 
dear friend Shri Chidambaram, Shri Amal 
Data, Shri A.N. Singh Deo. Shri Harish Rawat, 
Shri Santosh Bhartiya, Shri KamalChaudhry 
and Shri Samarendra Kundu, for having 
participated in this discussion. Despite few 
points of differences here and there, I think 
the Members have expressed themselves 
for very strict enforcement of safety stan
dards in airlines.

The speech of Shri Chidambaram was 
of particular interest to me and the only thing 
I can say about all the points that he made is 
that it was full of terminological inexactitude. 
He is a very good lawyer, a capable lawyer 
and, in fact, when he inadvertently addressed 
the Chair as 'Me Lord’, I think its was not 
merely out of habit but he himself knows that 
his arguments were not the arguments of a 
Parliamentarian; his arguments were the 
arguments of a lawyer. Exactly, Sir, that was 
•my feeling because that is how he tried to 
distort the facts. For instance, he said in his 
speech many things. First of all, we are 
merely discussing irregularities, reported 
irregularities in A-320 deal. In this discussion 
we are not supposed to discuss air-worthi- 
ness, the Bangalore crash, etc. etc. Allthese 
extraneous issues were brought into discus- 
Sion like how good the plane is. how 27 
countries are using it, how many orders have 
been placed on the Airbus Company for the 
purchase of these aircrafts and if any other 
countries are using it. Then the question is 
raised, how it is good for those countries and 
it is bad for India. Sir, I am not going to 
discuss all these issues because this discus
sion is confined to the subject of reported 
irregularities in the deal. We have discussed 
earlier the unfortunate acckient outside 
Bangak>re. About air-worthiness, t don’t think 
I am competent to give opinton on that. Of

course, if there are some certificates, if there 
are some documents, if the hon. Members 
want me to lay them on the Table of the 
House, I would agree to lay them on the 
Table of the House, In fact, I have never 
raised any questton about the air-worthiness 
of the plane. I am not the right person to 
speculate about the causes of accident. 
(Interruptions) Sir, this is not the first time 
that I am saying so. I have maintained con
tinuously from the day the crash took place 
outskle Bangak)re. that It is not proper for me 
or any anybody else to speculate about the 
causes of the accident.

SHRI A. CHARLES: What Is the reason 
for grounding the airbus? That is the basic 
thing.

SHRI ARIF MOHAMMAD KHAN: Sir, 
my good friend is agitated. I am coming to 
that point. But my problem is that I can give 
him facts, I cannot give him understanding. 
If he refuses to understand, I cannot help it. 
The point I am making is that continuously I 
have been saying that about air-worthiness, 
I am not the right person to talk. For the 
causes of the accident, the moment it took 
place, it is a statutory requirement that the 
Inspector of Inquiry comes into existence for 
establishing the causes of the accident. 
Within four hours, after the crash, I along 
with the Senior Officials of the Civil Aviation 
Ministry reached Bangalore. We realised the 
gravity of the situation and ihe seriousness 
and then we decided on the spot itself that 
the Inspectorof Inquiry is not enough and we 
will appoint a Court of Inquiry headed by a 
High Court Judge. As soon as the Court of 
Inquiry is appointed, the Inspectorof Inquiry 
legally becomes a part of the Court of In
quiry. Mr. Chidambaram was quoting from 
the documents. He was quoting the report 
given by the Inspectorof Inquiry. But after we 
announced the appointment of the Court of 
Inquiry, that report will not come to the Civil 
Aviation Ministry. The report will go to the 
Court of Inquiry. The nrK)ment it goes to the 
Court of Inquiry, rt becomes the publk: docu
ment.

SHRI P. CHIDAMBARAM: Do you mean
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to say that you have not got the report? 
{Intem^ions)

SHRt ARIF MOHAMMAD KHAN: Sir. I 
am not saying that. I do not know why he is 
jumping to the conclusions. I am not so 
capable as he is so to convey full meaning in 
just one sentence. I need more than one 
sentence to convey what I mean. Mr. Chi
dambaram is more capable. He can convey 
it in just one sentence. I am not that capable. 
Pleasegive me sometime. In fact. I am going 

ther, I am not merely saying that I have got 
the report. The point I am making is that 
when the Inspector of Inquiry submits the 
report to the Court of Inquiry, it becomes a 
public document, it does not remain a privi
leged document, as he was claiming that this 
is a privileged information. In fact, Sir, in the 
absence of Court of Inquiry, the report by the 
Inspector of Inquiry, about its conclusions it 
is for the Government to take them into 
consideration or to reject them or to accept 
them But, Sir, after the appointment of the 
Court of Inquiry, the Report of the Inspector 
of Inquiry is merely part of the evidence Like 
any other evidence which will come before 
the Court of Inquiry, this evidence will also be 
examined, this will be cross'examined and 
then it will be for the Court of Inquiry what 
kind of importance or what kind of weightage 
they want to give to the conclusions of the 
inspector of Inquiry. So, Sir, it is not a privi
leged document. In fact, after it has been 
submitted to the Court of Inquiry, anybody 
can quote, particularly anybody who is the 
interested party can go before the Court of 
Inquiry, can ask for a copy of the Report and 
use it. But Mr. Chidambaram was using it, 
and he was saying in the same tone, ‘Well, I 
am very happy’.

SHRI P.R. KUMARAMANGALAM (Sa* 
lem): Was it the same Court?

SHRI ARIF MOHAMMAD KHAN: Now 
it is for you. If you still cannot understand, 
then 1 can't help you.

SHRI SANTOSH MOHAN DEV: Now 
we have understood.

SHRI ARIF MOHAMMAD KHAN: Sir. 
on the other point which he greatly empha
sised, orders for 542 aircraft have been 
placed on Airbus mdustfy by 27 countries. 1 
would like to inform the hon. Members, 
through you, Sir, how grand and how true 
this claim is, which has been made by Mr. 
Chkiambaram. {Interruptions) Okay. I am 
not referring to Satheji because he is my 
senior.

Sir, it is true that orders for the acquisi
tion of 542 aircrafts A-320 have been placed 
on the Airbus industry. But, Sir, the factual 
position is that V-2500 engines—when we 
talk about the Airbus-320, it means Airbus- 
320 fitted with V-2500 engine and. Sir, again 
I would like to emphasise that I am not going 
into the question of technical superiority or 
inferiority, I am not going into the question of 
airworthiness I am merely trying to point out 
that the claim which has been made by Mr. 
Chidambaram is not true. Sir, A-320 fitted 
with V-2500 engines, the combination which 
we have got—in fact, we were rather the 
'launch' customers, we launch the product.

SHRIMATISUBHASHINIALI (Kanpur): 
We are the guinea-pig.

SHRI ARIF MOHAMMAD KHAN: Well, 
if you want to use that phrase, you can use 
it, because, sir, at the time of this unsolicited 
offer and the time when we took the decision 
to place the order on the Airbus industry, it 
was the first major order on them. I am not 
saying that it was the first order, but it was the 
first major order.

Sir, as I stated earlier, orders for the 
acquisition of 542 planes are there, but about 
A-320 fitted with V-2500 engines, the total 
number which has been delivered is one to 
Adria and 15 to Braniff--that is an Airline 
which has not operated this aircraft even for 
a day, though,they say that they are not 
doing so for commercial reasons and the 
Airlines is almost lying cbsed. The other 
airline is the Cyprus Airline which has three 
aircrafts and we are the only atrltne who got 
15 of them and who were using them also. 
One of them was destroyed in the crash and
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14 are with us now. Most of them are with 
CFM engines and are not with V-2500 en
gines. The other point is why did we ground 
them?

[Translation]

SHRI PYARELAL KHANDELWAL - 
(Rajgarh); Just now information has been 
received that there is a fire incident in Shastri 
Bhavan and the fire brigade has not been 
able to control it so far. Fire accidents are 
occuring frequently in Delhi and this is a 
matter of concern. First it was Vigyan Bhavan 
where a fire broke out, then almost every day 
we hear of fire accident in Jhuggi-Jhonpar- 
les in one part of the city or the other. May I 
know the steps taken or proposed to be 
taken by Government to protect Govern
ment buildings.

[English]

MR. CHAIRMAN: Let the Minister reply 
now. Please do not interrupt him.

SHRI P. CHIDAMBARAM: Sir, why are 
you stopping him*? This is a serious matter.

’ The Deputy Prime Minister is here and he 
can speak for the whole Government. He 
can find out and inform the House. {Interrup
tions)

SHRI ARIF MOHAMMAD KHAN: Sir, 1 
am immediately conveying the message to 
the hon. Home Minister. {Interruptions)

MR. CHAIRMAN: We will get the infor
mation after sometime.

SHRI BASUDEB ACHARIA (Bankura): 
Sir. this matter was raised inZerp Hour also. 
Just now, the hon. Member ha$ mentk?ne<:i 
that still there is fire. If Shastri flpavan is still 
burning, then it is a very serious matter. 
{Intenuptions)

SHRI A. CHARLES (Trivandrum): Sir, 
we do not know whether we are safe here. It

is a very serious matter. Even in Zero Hour 
it was brought to the potice of'the House.

MR. CHAIRMAN: Already the Minister 
has informed that he will find out and inform 
you.

SHRI P. CHIDAMBARAM: Sir. we 
agree. Let the Minister continue now. But is 
he assuring us that he will get us the informa
tion before he completes his reply, {interrup
tions) What is the difficulty? Somebody can 
telephone and find out.

SHRI ARIF MOHAMMAD KHAN: Sir. 
as soon as the point was made, I have said 
that I am conveying the message to the hon. 
Home Minister. {Interruptions)

MR. CHAIRMAN: You can get the infor
mation after sometime.

SHRI ARIF MOHAMMAD KHAN: Sir, I 
was talking about as to why the decision was 
taken to ground the fleet. In Bangalore itself, 
the day after the crash took place, when the 
newspaper-men asked me about the osport 
from France where pilots have pointed out 
some major design defects, I said that I 
cannot take notice of the press report. I said 
that I will have to ascertain the facts. I would 
like to draw the attention of Shri Chidamba
ram and the hon. Member who has made 
this point. I am on record of having sakl that 
because of on"e crash, the fleets are not 
grounded. I am emphasising it again that this 
decision was not taken because one plane 
had crashed outside Bangalore. Soon after 
the crash, four major snags have developed 
in three days’ time, where it went to the 
extent that the plane was brought back and 
the snag was rectified. The passengers were 
informed about it and the passengers re
fused to board the same plane. What do we 
do? After all. for an airline, unless we are 
able to maintain and keep the pubik: oonfi- 
dence, how is it possible to operate the 
airline? Some hon. Members have said— 
nobody is ready to take the responsibility for 
grounding the fleet. I do not know where from 
they got this kiea. I take full responsibility for 
having taken this decisbn. I am responsible
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for H. The Ministry of Civil Aviation is respon- 
siblefor it. Ido not knowrwfK) is giving you this 
idea that nobody is ready to take the respon
sibility: file is travelling between the PM's 
office and the Civil Aviatk>n Ministry. Files do 
go from one Ministry to another Ministry. Mr. 
Chidambaram is more conversant with that. 
The Government has already taken the 
decisk>n.

The other day, the point had been made 
that this Government seemed to be in a 
dilemma; they are not able to take a deci
sion. I said, "Yes we are In dilemma. It Is 
because, on the one hand, It is the questbn 
of having invested Rs. 2500crores. After all, 
this is nation’s hard earned money. On the 
other har>d, it Is the questk>n of safety of the 
travelling pubHc”. Rs. 2500 crores of natron’s 
money is involved. We wouM like it to serve 
the national interest in the best possible way. 
On the other hand, just for economk: rea
sons. should we compromise with the safety 
of the travelling public? That we are not 
going to do. The upper-most consideration 
in the mind of the Government is safety of the 
travelling public and enforcement of safety 
standards in Indian Airlines. Then comes the 
comfort of the passengers, facilities for the 
passengers, and then comes economy. It. 
cannot be the other way round.

I was referring to the first decision, i.e. 
grounding the fleet. I have clarified that it was 
not because of the crash. In fact, I have said 
that earlier. There is no question of giving me 
all these details that whenever any crash 
had taken place, what have you done to the 
fleet. That is not the reason for grounding the 
entire fleet. The reason was different. Possi
bly you have not tried to foltow it. The reason 
here is totally different. Now the Government 
has taken the decisbn and the decisbn is 
this. I was responsible for the decision and I 
take full responsibility for it. Now. I wouM 
say. not merely I have taken the decision, but 
the Government has taken the decisbn. I am 
not saying about air worthiness but I am 
saying about the safety. Unless we are sat
isfied ourselves fully about the safety as
pects, we are not going to resume operatbn 
of these plartes.

Ramadass Committee has been men- 
tbned by the hon. Member. Shri Harish 
Rawat. He was right that they dkl not point 
out any technicai or design defect. They 
were not supposed to kx>k into that questbn. 
If you want me to read the terms of reference 
of the Ramadass Committee, I can read 
them out. for you. The Ministry of Civil Avia
tion constituted a speoiat technwal commit
tee to evaluate the stale of prepardneas of 
the Indian Airlines fpr the safe operatk>n of 
Air-Bus A-320 aircraft. The members were: 
Air Marshal Flamdass. Capt. K.M. Madhen. 
Director of Operations (Retd.) Air India. 
Captain J.R. Tiruk)kekar. Deputy Director of 
Operations (Training) Air India, Shri S.V. 
Vaishno Pai. Deputy Director of Engineer- 
ing-Technical. Air India (Retd.), Dr. J.C. 
Bhattacharjee. Defence Research Devek>p- 
ment Organisation. Hyderabad.

The terms of reference were: to exam
ine the adequacy of the norms, the training 
programmes and its efficient implementa- 
tk>n for the inductbn of the flight having due 
regard to the changed technology required. 
It IS with regard to the changed technok)gy 
required for safe operatbn of the A-320 
aircraft.

— to examir>e the system folk>wed by 
Indian Airlines for a quaRtath^ 
evaluation of the flight crew in re
spect of the above and to recom
mend improvements thereof;

— to examine the adequacy of the 
training imparted to the aircraft’s 
maintenance personnel for effi- 
cientH maintaining and servbing 
the newtechnok>gy A-320 Aircraft;

— to examine the system folbwed by 
Indian Airlines for qualitative evalu- 
atkm of the aircraft’s maintenance 
personnel in respect of the above 
and to make recommendatons for 
improvements thereof;

— to examine the adequacy of the 
shop equipment and maintenance 
Infrastructure directly related to the
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maintenance of A<320 aircraft;

— to examine the adequacy of the 
ground handling facilities created 
for the operation of A-320 aircraft... **

Sir, it was basically to look into the 
question of preparedness of the Indian Air
lines because we had placed such a major 
order on Airbus Industrie. We had decided to 
acquire 31 aircraft—originally we placed the 
firm order for 19 aircraft and optional order 
for 12, which option we exercised and it 
became the firm order. After this crash there 
was a public outcry about the lack of facilities 
on the ground, at the airports. So, we thought 
it necessary that this question should also be 
examined. Therefore, this Committee was 
constituted. This was the Committee which 
was to go into the questions of any technical 
design defects, if they exist. This Committee 
was supposed to go into that question. It was 
meant to go into the question of the prepar* 
edness of the Indian Airlines.

SHRi HARISH RAWAT: As far as the 
technical aspect is concerned, who certified 
this'>

SHRI ARIF MOHAMMAD KHAN: I have 
already said that the question of airworth- 
iness definitely cannot be an issue. That 
cannot be an issue. Today, we are discuss* 
ing the reported irregularities in the deal. We 
are not discussing the airworthiness or any 
other question relating to this aircraft. We are 
discussing the reported irregularities in the 
deal. I do not know if I have been able to 
really convince you or not.

SHRI SONTOSH MOHAN DEV (Tnpura 
West); You have yourself stated that the 
confidence of the passengers is of utmost 
importance. You have yourself stated that 
unless this confidence is gained, you cannot 
support and reopen it. Who will deckie that? 
We are asking that question only. Some* 
body has to deckie it.

SHRI ARIF MOHAMMAD KHAN: lam

to be blamed possibly HI have net been able 
to convey what I mean to tay. When I say 
that it is not merely airworthiness that is 
involved, it comes to the safe operation of 
the aircraft and so many other questions are 
also Involved. I am sure ShriKamal Chaudhry, 
who has himself been a very very able plbt, 
will appreciate the point whbh I am making. 
It is not merely the questk>n of airworthiness. 
So many other things are involved.

For instance, I woukl like to read out 
from the Report just two sentences. I would 
say. that again is not conclusive. It merely 
points out to certain defects, certain areas 
where we have not been able to prepare 
ourselves fully. If we have placed the order 
for 31 aircraft, then we shouki have been in 
a position to maintain it...

17.00 hrs.

[Translation]

If I don't have anything to feed my goat and 
keep an elephant, the elephant is bound to 
die in a few days for want of food.

[English]

The questk>n is whether I am prepared to 
operate the big fleet of 31 aircraft. Today we 
have got only 15 but we have placed the 
order for 31 aircraft. That is why am saying 
that I woukl just like to read out two lines only:

'The Committee is of the opink>n that 
the inductbn rate of the Airbus A-320 
aircraft has been too rapid for operat> 
ing and maintenance staff to assimi
late and prepare themselves for the 
high technology demands of the air
craft..."

This doesnl relate to the questk>n of air< 
worthiness. Those who were taking the 
decisbn to acquire 31. aircraft were not tak> 
ing any decisbn to prepare the Airlines fully 
for the operatk>n of these 31 aircraft. Shri 
Chkiambaram has asked: Who were the' 4 
offk:ers? Shri Chidambaram s M  this. He 
quoted from something. I do not know...
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SHRI P. CHIDAMBARAM: You know, 
Sir. From your document.

SHRI ARIF MOHAMMAD KHAN: O.K. 
He quoted from some speech of mine either 
in Lok Sabha or in Rajya Sabha where he 
said, 1 made these points. He asked whether 
they were correct and whether I said so and 
who were those officers who briefed me? i 
think, he has not read my speech carefully. 
Had he read my speech carefully, he would 
have Immediately come to know that this 
was not a briefing done by the officials of my 
Ministry side. But these were the arguments 
which were given in support of the decision 
to acquire A-320 aircraft. {Interruptions)

SHRI KALP NATH RAI (Ghosi): Who 
were those officers'̂

SHRI P. CHIDAMBARAM Who gave 
that argument?

SHRI ARIF MOHAMMAD KHAN: That 
famous evaluation cell which was created on 
an informal basis—one man cell. That fa
mous evaluation committee of high technical 
competence which consisted of just one 
person. When I tried to know... {Interrup
tions)

SHRI KALP NATH RAI: Who was that 
officer*^

SHRI ARIF MOHAMMAD KHAN: 
Captain Bhasin. {Interruptions}

I cannot listen to two persons and speak 
at the same time. (Interruptions) I have given 
it. I was not very keen on that day. This is 
why, even now, I am not very keen. In fact, I 
have said again again that if there are any 
allegations, if there are any complaints of 
irregularities having been committed, then 
that can be taken care of separately. The 
question of air worthiness, the question of 
safe operatbn of the airlines, the question of 
strk:t enforcement of safety standards shoukJ 
not be linked with the question of irregulari
ties in the deal. I have been emphasising on 
it. But I do not know sometimes even when 
I am not mentkining anything, my friends

sitting on the opposition benches get very 
much agitated. I have not given any occa< 
sk>n; I have not given any cause for them to 
feel agitated. It must be something inskie 
them which agitates them on this issue 
because I have not saki it at any time. 
{Interruptions)

SHRI K.S. RAO (Machilipatnam): We 
remember the time when you used to get 
agitated when allegatbns were made against 
the Congress...

SHRI ARIF MOHAMMAD KHAN: Are 
you following me?

SHRI K.S. RAO: Yes.

SHRI ARIF MOHAMMAD KHAN: Then 
I stand corrected. If you are following me. I 
have nothing to say, I am not going into it. 
This was not the briefing done by the officials 
of my Ministry. I said that they were the 
arguments which were given by the so- 
called high, technically competent evalu
ation cell consisting ot one man. When I tried 
to know from the officials as in the case of 
earlier technical evaluation committee 
headed by Air Chief Marshal Dilbagh Singh 
which was created by virtue of a resolutbn 
passed by the Board of Directors who cre
ated this cell, there is nobody to let me know 
who created this cell. There is no resolution 
on the Board of Directors. There is no reso
lutbn. {Interruptions)

The point I was making was about the 
claims of fuel efficiency. Now the offbials 
had not toki me that it would consume 19.06 
per cent less fuel than the Boeing or It wouM 
be more fuel efficient. This was the claim 
which was made by the Technical Evalu
ation Cell and it has been proved that this 
claim was not right.

SHRI P. CHIDAMBARAM: And it was 
accepted by the Board. Sack that Board.

SHRI ARIF MOHAMMAD KHAN: Well, 
definitely we will see.
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SHRI P. CHIDAMBARAM: My appeal
to the hon. Minister is only this. I think just as 
he thinks that I did not read his speech too 
correctly, I am afraid he did not folk)w my 
Intervention too correctly. My complaint is 
not when he is the Minister. Some officials in 
the Ministry of Civil Aviation have taken a 
decision that this aircraft is fuel-efficient, this 
aircraft is this, this aircraft is that. That deci
sion was accepted by the Board of Indian 
Airlines. That decision was processed at 
various levels, at PIB, at various commit
tees. various officers and the Department of 
Expenditure. If all of them have put their 
signatures on that, and if the Board has 
accepted the decision that was given to it, 
then sack the Board. Where are those offi
cers'? I am not talking of the officers who give 
views: I am talking of the officers who take 
decisions. If officers had taken decisions on 
technical matters, give them to the Govern
ment and the Government has taken a deci
sion. sack that Board, sack those officers. 
Where are you keeping those officers?

SHR1SOMNATH CHATTERJEE: This 
is a very dangerous doctrine cutting at the 
roots of the ministerial responsibility. The 
Minister has to take the responsibility for 
every decision. He cannot take cover under 
bureaucratic decisions. It cuts at the very 
root of the ministerial responsibility.

SHRI SAMARENDRA KUNDU: Mr.
Chidambaram raised a point about the fuel 
efficiency. I would just like to know from the 
Minister whether the Boeing Company also 
came to the Government and said that give 
us some time, we will also produce fuel- 
efficient aircrafts much better than the A- 
320s’. And it was denied. It is on record.

SHRI ARIF MOHAMMAD KHAN: I was 
merely pointing out that the points made by 
Shri ChkJambaram were not true. I do not 
want to go into these final details. As I saki 
earlier, about all these technical questions I 
do not think it is proper for me to go into the 
details.

The other claim was about the increased 
fund generation and futuristic design. And

there is the most fantastk: arguement which 
was given by the Technk:al Evaluation Cell. 
Questbns have been raised by hon. Mem
bers aboutthe lack of facilities on the ground, 
about not having enough landing facilities 
and facilities at the airport. Now one of the 
arguements which was given in favour of the 
decision to acquire these 31 aircrafts which 
are claimed to be of futuristic design of 21 st 
Century mark was that these 21st Century 
mark aircrafts can be flown on the run-way 
whch are of the 18th Century mark! The 
arguement given in favour of it was that no 
further investment will be needed on the 
ground. With the existing facilities on the 
ground we can use. we can operate these 
planes safely. And this was an additional 
factor.

SHRIMATI GEETA MUKHERJEE 
(Panskura): Was it not that with the existing 
system that we have in each of our airports 
these planes can be flown? Was It not also 
said by them‘s

SHRI ARIF MOHAMMAD KHAN: This 
is exactly what I am saying. The arguement 
given was that we won’t need any expansion 
of the facilities on the ground and no further 
investment on the ground will be needed. 
What is to be proved? That this offer will be 
cheaper than the other offers and this will be 
cheaper in these respects.

Another major arguement is that if you 
buy these planes you would not need any 
further investment on the ground, you would 
not need any further expansion of ground 
facilities. This is a very strange arguement. I 
have said earlier also in this august House 
that there is a total mismatch. We took deci
sion to invest Rs. 2400 crores on buying 
these aircrafts, but we have not spent any 
money on upgradation of facilities at the 
airports. Particularly after the Bangak>re 
crash, we have taken up this matter with the 
hon. Finance Minister and I must say that he 
k)oked at the whole question. I have gone on 
record and saki earlier also that we will 
further expand the services only if we ex
pand the facilities on the ground. We will not 
make any compromise as far ass the safety
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of the operation is concerned. This matter 
was taken up with the Rnance Ministry. Hon. 
Finance Minister has agreed to reduced the 
in^port duty on instruments which are used 
for the Instrumental Landing System and on 
navigational instruments, from 173 percent 
to 25 per cent. Now. we are preparing the 
proposals and I am sure, our effort is that 
before next winter, we will be able to create 
more facilities not only at the international 
airports, but also at other airports.

About various dates which have been 
mentioned by the hon. Members, i have no 
hesitation in saying that most of these fig
ures are correct.

Sir. the Dilbagh Singh Committee was 
set up on 22nd August 1983; the Ck)mmfltee 
submitted the report to the Board on 22nd 
May 1984; the approval by Board of Indian 
Airlines to acquire Boeing aircrafts—deci
sion was taken on 13th June 1984; request 
by Indian Airlines to Government to issue 
letter of intent to Boeing Company was given 
on 18th June 1984; approval of Government 
for issuance of letter of intent was given on 
20th July 1984; issuance of letter of intent to 
Boeing Company was done on 24th July 
1984; submission of proposals by Indian 
Airlines to Government for its approval un
der section, was done on 12th September 
1984; reference by Government to give 
comments on Airbus Industries. presenta> 
tion received directly by it. was on 14th 
November. The strange thing is that the 
Indian Airlines was asked to sent the evalu* 
ation within three days. On 14th. the Ministry 
had written the letter. Now, Shri ChkJamba- 
ram will appreciate that you can sack a 
Board of Director if it takes a decision which 
is wrong as far as the technical parameters 
are concerned, on their own. But when they 
are goaded by some other sources to take a 
decisbn. then such Board of Directors are 
not sacked. Ultimately 1 wouki say—l have 
sakJ here—that if I am heading the Ministry.
I woukl rK>t take shelter behind the argument 
that officers are taking decisions. Even if 
officers are taking decisbns, in the Parlia
mentary form of Government, the responsi
bility is mine. The buck must be stopped

somewhere. Somebody must accept the 
responsibility. I cannot use these arguments, 
if I am heading the Ministry. {Interruptions) I 
think, the agitatbn is there because you feet 
that people who are responsible for It are 
going to be exposed. You have a feeling and 
that is why you are agitated. Otherwise there 
is no reason for you to blame the officials. I 
wouki say, as long as I am heading the 
Ministry, even if a decision is taken, under 
my Ministry, by an official, the responsibility 
will be mine arid I wiH accept the responsibil
ity. I wouM not take sheNer behind the argu
ment that some other offk:ers had taken the 
dedsk>n. In that way, parliamentary democ
racy cannot functbn. The buck must be 
stopped somewhere. (Interruptions)

SHRt RAM NAIK (Bombay North): They 
are masters in passing the back. {Interrup
tions)

PROF. PJ. KURIEN: If some decision
IS taken on technical matters, do you say that 
the responsibility is with you?

SHRI ARIF MOHAMMAD KHAN: No. I 
am not saying that. I am saying that political 
responsibility is mine. {Interruptions)

SHRI P. CHIDAMBARAM: But are you 
saying, “we shall not shiekj the offbers?”

SHRI ARIF MOHAMMAD KHAN: But 
when? The point I am making is that for 
political consideration if you try to Influence 
a technical decision, then you bse the moral 
authority to sack the Board. This is what I am 
saying, {interruptions)

PROF. P.J. KURIEN: There are three 
aspects of it: technical decisions by techni
cal committee; economb decisbns on eco
nomic matters by economb experts; and the 
third is the politbal decisbn. whbh is the 
overall responsibility. What has been re
ferred to by my friend, Mr. Chbambaram, is 
regarding technbal and economic matters. 
For them, do you take the responsibility?

SHRI ARF MOHAMMAD KHAN: Yes.
{Interruptions)
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SHRI SOMNATH CHATTERJEE: A 
technical decision has to be finally adopted 
by the political authority. {Interruptions)

SHRI ARIF MOHAMMAD KHAN: No. I 
am coming to that.

SHRI VAKKOM PURUSHOTHAMAN: 
We do not want the reply from Mr. Somnath 
Chatterjee. {interruptions) Let the Minister 
reply. (Interruptions)

MR. CHAIRMAN Order please.

(Interruptions)

SHRI ARIF MOHAMMAD KHAN Well, 
Sir, I am to be blamed if they have not been 
able to appreciate the point which I was 
making.

The point I am making is that Shri Chi
dambaram made this potnt in the context of 
a decision whicn was taken in the year 
1988—rather even earher Today, in 1990, 
he is asking this Government to sack the 
Board of Directors. The point I am making is 
that they are still there. All these things are 
being pointed out today. Surely, those who 
were adorning these benches till few months 
back, also knew about it. There is no ques
tion of their not knowing about it. We have 
not dug them out from the grave. They are in 
the Government files. But a decision was 
taken in 1988. You could not take any action. 
It explains the whole thing.

SHRI GUMAN MAL LODHA (Pali): 
Between the lines’

SHRI ARIF MOHAMMAD KHAN: No. 
why go between the lines'̂

The question is that when you try to 
influence a technical or economical decision 
for non-technical and non-economicai con
siderations or for political considerations, 
then you lose the moral authority to sack the 
Board or to take any action. Then, this is 
what happens. You take the decision. And 
when you come to the Opposition, you ask 
the new Government to sack the Board of

Directors. What a stranga logic it is! This is 
exactly what happens then. This shouM have 
been done by you. The people of this country 
know. The Government of the day may or 
may not take a decision to sack somebody. 
But the people of this country know that if 
they do not behave, how to sack them.

SHRI P. CHIDAMBARAM: What about 
the perk>d between 1977 to 1979? What did 
you say about the Government of 1977-79?

SHRI ARIF MOHAMMAD KHAN: So, 
what'̂  I am not defending. Do you mean that 
I am defending the Government of 1977-79?

SHRI P. CHIDAMBARAM: Yes.

SHRI ARIF MOHAMMAD KHAN: How? 
(\n\enruptions) I think, I did not even mention 
about 1977, Sir. (Interruptions)

SHRI P. CHIDAMBARAM: Do not think 
that you are permanently there. (Interrup
tions)

SHRI ARIF MOHAMMAD KHAN: Well.
Sir. (Interruptions)

SHRIMATI GEETA MUKHERJEE: If 
you kindly yiekl, I will ask two questbns as I 
did not speak. My party did not speak.

MR. CHAIRMAN; You could have par
ticipated.

(Interruptions)

SHRIMATI GEETA MUKHERJEE: Will 
you kindly clarify, if you know abcut it? Is 
there any truth in this? I have heard about it. 
I do not know, but you may be knowing that 
even the Ministry of Civil Aviation, at one 
stage, M  not agree and they gave certain 
reasons for not agreeing. And it was some 
other high authority under whose instruc
tions this was signed in 48 hours. This is my 
first question.

Now, I come to the second ciarifuatbn. 
This pertains to the safety about whbh you 
are concerned. Is it a fact that regarding
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coiling unit of these planes there was an ln> 
built defect. As these kinds of planes should 
be able to deal with temperature upto 51 
degrees this Instrument started slipping from 
35 degrees. Though it was claimed that this 
model of planes at that degree, it is found 
that it was not so. Was there any such in-built 
technical defect found? {Interruptions)

SHRI ARIF MOHAMMAD KHAN: I have 
said earlier also that Government noticed 
certain irregularities having been committed 
and procedural volKions while concluding 
the deal. We took note of what we have 
noticed and also what appeared in the Press 
and thereafter, referred the matter to the 
investigating agencies who have already 
registered an FIR. I do not think that it is 
proper for me to go into the details further. 
About the second part of the question, with 
great respect to Smt. Geeta Mukher|ee, I 
would like to make an appeal not only to her 
but to all the hon. Members, that questions 
regarding alleged irregularities and ques
tions regarding airworthiness or safe opera
tion or technical parameters shoukJ not be 
linked together. {Interruptions)

SHRI SOMNATH CHATTERJEE: It is 
not a case of a good plane being purchased 
in an irregular manner. That is not so. The 
apprehension is that not only that the plane 
should not have been purchased but should 
not have been purchased In that manner it 
had been done. Therefore, these questions 
are not totally de-iinked.

SHRI ARIF MOHAMMAD KHAN; If 
there are any procedural violations or any 
irregularities being committed, that can be 
gone into. It is not proper for me to go into the 
question of technical defects. {Interruptions)

SHRI VAKKOM PURUSHOTHAMAN: 
You wanted to say something which should 
r̂ ot go on record. They are supporting you 
and so you have to yield to their questions. 
{Interruptions)

SHRI ARIF MOHAMMAD KHAN: That 
is not the reason. Please, let me complete. 
Unfortunately, this has become such a touchy

subject for Mr. Vakkom Purushothaman that 
a mere mentton of airtnis provokes him. 
What can I do about it? {Interrupiions)

I have read out the Terme of Reference 
of the Ramdas Committee. Wedo not set out 
terms for the Court of Inquiry. They are 
prescribed in the Statute itself, ftowthe case 
of the accident has to be established by the 
Court of Inquiry. Aspects regarding the tech- 
nk;al defect or design defect or a human 
error constitute the sufĉ ect matter of the 
Court of Inquiry and it is not proper for me to 
go into that question. We are discussing the 
question of irregularities in the deal and we 
should confine ourselves to that questbn 
only.

Another point had been made by Shri 
Jaswant Singh, Shri Vasant Sathe. Shri 
Chidambaram and Shri Amal Datta and 
others. They want me to lay some papers on 
the Table of the House. Papers whfch per
tain to this case are with the CBI. They are 
not with me. But if it is the desire of this House 
and if you permit. Sir. then the two papers 
which the hon. Members have demanded 
that they should be laid on the Table of the 
House, I......

SHRI P. CHIDAMBARAM: No. no. You 
should place all the papers... {Interruptions) 
Let the hon. Minister not be too reluctant. We 
have gone through this exercise many times 
in the past. You cannot place only two pa
pers, one paper here and one paper there. 
This is exactly what happened when the 
Prime Minister offered to place the Bofors 
papers. We said—place all the papers and 
the Indian Express also carried the entire 
discussion about Bofors papers. The next 
day, he came with two papers. We will not 
accept this laying of two papers. You should 
place all the papers.

SHRI BASUDEB ACHARIA: Why all 
papers? Why not only the relevant papers...
{Inten-upthns)

SHRI P. CHIDAMBARAM: We will not 
albw this to happen.
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MR. CHAIRMAN’ Who is going to say 
which is relevant and which is not relevant?

SHRI SAIFUDDIN CHOUDHURY 
(Katwa): Before the papers are laid on the 
Table of the House. I would like to appeal to 
the Minister to guard that building properly 
where the papers are kept otherwise there 
can be a fire......{Interrufytions)

SHRI RAM NAIK; Whatever papers are 
available with the Minister, should be laid on 
the Table of the House.....{fnterrupttons)

SHRI P. CHIDAMBARAM How can he 
do that*> h should be all papers

SHRI SOMNATH CHATTERJEE: What 
is meant by all the papers'̂  {Interruptions)

SHRI VAKKOM PURUSHOTHAMAN* 
Why do you want to hide something'̂  (Inter- 
ruptbns)

SHRI A CHARLES We want all the 
papers.

SHRI NIRMAL KANTI CHATTERJEE: 
He wants all the papers, not the relevant 
papers

MR CHAIRMAN Let the Minister 
complete his reply K you have any doubts, 
you can ask for clarifications at the end. He 
has been on his legs for the last forty-five 
minutes I accept that you may have certain 
doubts I request you to listen to his speech 
and afterwards, I wouki permit you, if you 
have any questions to ask

SHRI ARIF MOHAMMAD KHAN; Sir, I 
wouM like to assure the hon Members {hat 
it would not be long before they will come to 
know about all the papers because the in
vestigating agencies have been given in
structions to conduct the whole thing expedi
tiously. It IS not going to be like the Czech 
pistol case as mentioned by Shri P Chidam
baram. For three long years, we kept wait
ing. You satd. we were going to discuss. 
Who stopped you from taking actbn for three 
years'̂  He was talking about trial by the

papers, trial by dtscusson. I feel that it is still 
better than trial by muscle power, whk:h you 
were yourself resorting to.

SHRI P. CHIDAMBARAM: What are 
you talking?

SHRI ARIF MOHAMMAD KHAN: AH 
those who differed with you. you organised 
attacks on their houses, you organized vb<
lence in their pubik: meetings......{Interrupt
tions) You are talking about Czech pistol 
case. That is why I am saying this. I marvel
at your capability......(Interruptions) Now,
let me complete, I am not yielding......{Inter
ruptions)

Let me at least complete this. Don't 
think that I am angry with Mr. Chklambaram 
who Is a very good friend of mine and he 
does not need your assistance. He is a very 
able Lawyer. He is a very articulate person. 
He does not need your help, Prof. Kurien. 
Please don't bother yourself.

PROF. P.J. KURIEN: Why has it hap
pened'?

SHRIARIFMOHAMMADKHAN: Ireally 
marvel at your capabilities. For three years, 
you earned this calumny campaign, not in 
indoors simply, txjt you planted stories in the 
Press and every time, we challenged you. If 
you have the guts, come and file a case 
against us.

After that. I thought that the very men
tion of Czech Pistol case will make you feel 
a tittle here and there. But no. I really marvel 
at your capabilities. {Interruptions)

SHRI P. CHIDAMBARAM: You bring 
the case. You bring the Czech Pistol Case 
here.

SHRIARIFMOHAMMADKHAN: Who 
wilt bnng that case? Will you bring that case?

SHRI P. CHIDAMBARAM: They had 
directed the C.B.I. to stop the inquiries. H 
they do not want to file a final Report, let them 
bring the papers here. This Govemnf>ent has
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stopped the investigation of Czech Pistol 
case. This Government has stopped the 
filing of the case.

SHRI ARIF MOHAMMAD KHAN: Sir. 
exactly, that was the reason why I was 
saying that they do not need to feel much 
agitated on this. It would not be like the case 
which they had ordered. They tried to fabri
cate K. It woni take three years. Because it 
is rtot going to be a fabricated case. After 
three years—you were dealing with C.B.I.— 
now you are asking in this House that we will 
discuss it.

SHRI P. CHIDAMBARAM: It is be
cause we were investigating it not fabncat* 
ing it.

SHRI ARIF MOHAMMAD KHAN: For 
three years, you were investigating it. That 
shows your investigating capabilities. What 
a wonderful reflection on your investigating 
capabilities*

SHRI P. CHIDAMBARAM: It is be
cause we were investigating it according to 
law We left it to the C.B.I Unlike you, we do 
not interfere in the matter. We do not direct 
them to stop investigation The Czech Pistol 
case had been investigated, fairly and prop
erly. You bring that case here, now

SHRI NIRMAL KANTI CHATTERJEE 
(Dumdum): They illegally amass and legally 
investigate'

SHRI ARIF MOHAMMAD KHAN: I
know, how the trial of the famous case whrch 
he has mentk>ned was conducted. How they 
harassed that famous national champion!

SHRI P. CHIDAMBARAM: How'?

SHRI ARIF MOHAMMAD KHAN’ How 
you harassed her? How you tried to harass 
her with all kinds of things which had nothing 
to do with the case? You were planting in the 
newspapers......

SHRI P R. KUMARAMANGALAM: Is
that a discussion on A-320'>

MR. CHAIRMAN: PiMse come to the
subject.

SHRI ARIF MOHAMMAD KHAN: Sir. 
Prof. Range is a senk>r Member. I bow to his 
eklerly advce. I am not going to join issues 
with Mr. Chkiambaram. I leave it at that.
(Interruptions)

SHRI ARIF MOHAMMAD KHAN: I 
wouM not like to prolong further...

SHRIKAMALCHAUDHRY: I would like 
to make a point before you conclude. Sorry,
I am interrupting you in between. You dki 
mention that I wouki understand the induc
tion of this sophistk:ated aircraft at this fast 
pace.

As far as this aircraft is concerned, 
regarding its engines V-2500and other one— 
it is unfortunate that we have used even 
words like guinea-pigs—we said that: "Are 
we guinea-pigs that this experimentation is 
taking place?”

SHRI ARIF MOHAMMAD KHAN: I dki 
not use that word.

SHRI KAMAL CHAUDHRY: I have just 
mentioned about these words because it 
was used here in the House.

The level of research and development 
in our country is extremely poor as com
pared to thedevek}ped countries in the world. 
Even if you set up another committee about 
the airworthiness of this aircraft, this will 
prove to be one of the best aircrafts in the 
world including its engine also. You dki 
mention about some snags. {Interruptions) 
As far as snags are concerned, you wilt get 
them even In the best aircrafts in the worki. 
There will be snags and their rectifk:atk>ns 
every day. (Interruptions)

SHRI ARIF MOHAMMAD KHAN: The 
q uaiity of the aircraft is not a matter of discus- 
sk>n here; we shouki not discuss that. We 
need not discuss the ainworthiness of an 
aircraft. We are discussing the alleged ir
regularities in the deal. {Interruptionsl)
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SHRIKAMAL CHAUDHRY: You have 
read out two lines from the Report of the 
Ramdas Committee regarding fast Induction 
of this aircraft. I also agree with you. tt was 
the fast induction of this aircraft which had 
created problems. These pilots did not get 
proper training. You take action against the 
pilot or the particular officer of Indian Air> 
lines. Our airfields and equipments do not 
match our aircrafts. I also agree with you. For 
next 100 years, our ground equipments will 
not match the aircrafts. In our country, it will 
not be possible due to shortage of funds 
resources. (Interruptions)

SHRI ARIF MOHAMMAD KHAN: I at
tach importance to his very valuable advice 
because he has experience about it. Defi* 
nitely, I would like to benefit from his advice, 
particularly when the Demands for Grants 
relating to the Ministry of Civil Aviation are 
taken up for discussion. I made an appeal to 
the hon. members That these two question 
should not be mixed up. We are not discuss
ing the technical competence or ain/vorth- 
iness of an aircraft. Shri Kamal Chaudhry will 
appreciate that as far as safety of the opera
tion is concerned, it is not merely the air
worthiness of an aircraft which is relevant: 
several other factors are also relevant. In 
that context, I have said that Shri Kamal 
Chaudhry will appreciate that point.

SHRI JASWANT SINGH (Jodhpur): 
What about the papers'̂

SHRI ARIF MOHAMMAD KHAN: I
would leave it to your discretion. The hon. 
members have quoted extensively from those 
two documents That is why I have of
fered......{Interruptions)

SHRI JASWANT SINGH. I am not 
interested in speaking. I had my full say It 
was my expectation that the hon Minister 
would, at some length, elaborate the points 
I had made. I had not spoken about the 
airworthiness or the technical quality of this 
aircraft. I had indeed spoken about the ir
regularities in the method adopted or for 
choosing this aircraft. I had also spoken 
about some money aspects and short cut of

the procedure. About short'CUt of procedure, 
t had made a specific reference to certain 
dates. In the minutes of the meetings held In 
the then Prime Minister’s Office, you took a 
decisk>n to acquire an aircraft. In the Board 
of the Indian Airlines, the decisk>n was taken 
on 30th August, 1985; whereas the minutes 
of the meetings heki in the then Prime Min
ister’s office were recorded on 2nd August,
1985. There it was mentbned that a decision 
to acquire an aircraft was already taken. You 
took a decision on 30th August. 1985, to 
acquire an aircraft. There is a letter dated 
26th August—it had passed on from one 
offrcial to another—^whrch says that this air
craft is benefk:ial due to its cost effective
ness and airworthiness. I specif rcally ask the 
Minister to tell us about the^e aspects... 
[Intenruptions)

SHRI ARIF MOHAMMAD KHAN: Sir. I 
have already said that most of the dates 
given by the hon. Member Shri Jaswant 
Singh are correct. Some hon. Members have 
also quoted very extensively from these two 
documents. I leave it to your discretion. If you 
permit me to place these two documents, 
then I will place these two documents. I leave 
it to your discretion. [Interruptions)

SHRI P. CHIDAMBARAM (Sivaganga): 
Mr. Arif Mohammad Khan always gives the 
impression of fairness. I presume that he is 
as fair as he gives the Impression of fairness. 
According to him, we are discussing the 
irregularities in the deal. The irregularities 
are not in one document, which the hon. 
Member Mr. Jaswant Singh has been able to 
locate or In another document. If there are 
irregularities, the irregularities start from the 
date when the Boeing order was made and 
and on the date when the 15th airbus was 
inducted into the fleet. He must place ail the 
documents showing the entire course of 
decision making. Othenvise, we cannot and 
will not accept the selectivity on the part of 
the Government on the pretence of choosing 
the relevant documents. We know what the 
Prime Minister did when he refused to place 
the Bofors papers and came back and placed 
two papers. On that day, every newspaper 
including the Indian Express carried a head
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line that Bofors papers would be placed. If 
you stand by your case of irregularities, 
place the entire docunf)ents which will show 
the course of decision making nght from the 
lowest official to the highest in the country 
{Interruptions)

SHRI ARIF MOHAMMAD KHAN I have 
already said that it would not take very long. 
The CBI IS working very fast on this matter 
What Mr. Jaswant Singh pointed out was 
that though officially the decision was taken 
by the Indian Airlines Board on 30th August, 
he and other Members have pointed out 
from a document that the decision was taken 
on 2nd August That is how this document is 
related to the deal I leave it to your discretion 
in regard to placing of these two documents 
Some Members have quoted extensively 
from these two documents If you in your 
wisdom, decide that these two documents 
should be placed on the Table of the House, 
then I will abide by that (Interruptions)

SHRI NIRMAL KANTI CHATTERJEE 
(Dumdum) In any case you can lay them on 
your own {Intprruptions)

MR CHAIRMAN No that cannot be 
done

PROF P J KURIEN (Mavelikara) The 
hon Member Shri Jaswant Singh had gone 
on record, not once more than once during 
his speech, to say that all the papers should 
be placed on the Table of the House and this 
House, both sides received that <?uggestion 
with applause Hence that is the consensus 
of this House If at all any paper is to be laid 
on the Table of the House then all the 
papers from the very beginning, from the 
starting of the dialogue on the purchase upto 
the end should be placed on the Table of the 
House {Interruptions)

SHRI GUMAN MAL LODHA (Pali) A 
controversy has arisen regarding placing of 
the papers and it has been left to your 
discretion I think, placing of two relevant 
documents would be enough from the point 
of view of the points raised by the Members 
But the principles of jurisprudence and fair

play demand that all papers shouki bd placed. 
I support Mr, Chidambaram that all papers 
should be placed. He can produce the xerox 
copies of the CBI record so that nobody 
could say that the Minister concerned or the 
Government has adopted a pick and choose 
policy and left something to be discussed, 
something to be hushed and something fishy. 
Therefore the principles of jurisprudence 
warrant that all the papers must be placed on 
the Table of the House.

SHRI ARIF MOHAMMAD KHAN* Be
cause the Members had demanded, that is 
why I made this offer I have said that the 
papers are with the CBI, they are not with 
me But if you so direct me {Interruptions)

MR CHAIRMAN All the Members of 
the House are demanding, ail the records 
have to be placed on the Table Since it is the 
decision of the House to place all the recx)rds 
on the Table, they can be placed, but it is 
subject to examination {Interruptions)

SHRI ARIF MOHAMMAD KHAN: I have 
tried to clarify the points which were raised 
by the hon Members

I will conclude by saying that the most 
important aspect for us is the enforcement of 
safety standards in the operation of airlines 
I would like to emphasise that on the ques* 
tion of safety and on the question of enforce
ment of safety standards, no compromise 
will be made, no chance will be taken.

DISCUSSION UNDER RULE 193 

Rise in prices in the country

MR CHAIRMAN Now we will take up 
the next item i e further discussion on rise in 
prices in the country raised by Prof Saif-ud- 
din So2 on 30 4 90

SHRIMATI GEETA MUKHERJEE 
(Panskura) Price rise is one of the niost 
sensitive things And when the Finance 
Minister is not here, you want me to make the


